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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
OA No. 68 OF 2022

IN THE MATTER OF:

Raman Sharma

Petitioner

v/s
State of Haryana and others

---- Respondents

1. That the Hon’ble Tribunal issued necessary directions to Respondent no. 4
and 8 on 21.01.2025, which are extremely relevant to OA No. 68 OF 2022. It
is prime responsibility of the Petitioner Raman Sharma to assist the Hon’ble
Tribunalin just and proper adjudication of the questions involved in the case.

2. That the Complainant kindly be allowed to submit the facts and established
law, Practice adopted & procedures adopted for the grant of Licenses by the
Respondent no. 4 i.e DTCP, Haryana and permissible FAR to control the total
built-up area of the project, unapproved construction, Open space
available, Green area of project, Pollution load as on date, total revised
area from License granted till 1997. The construction project namely Malibu
Towne is a single project and Respondent no. 4 must have calculated total
built-up while grant of License no. 15 of 2008. Total built-up area of 204.796
Acres on 31-01-2008 of the township. Total balance construction in SQM
after 31-01-2008 of the township.

3. That the Hon’ble Tribunal directed the Respondent no. 4 i.e Director, Town
and Country Planning, Haryana and Respondent no. 8 i.e Malibu Estate Pvt
Ltd were directed to file own affidavit in respect of the following aspects
which were :-

(i) whether land measuring 24.681 acres was part and parcel of any of the
earlier licenses granted during the period 1992-1997 before issuance of
EIA Notification dated 14.09.2006- if so details of the license in which
land measuring 24.681 acres was included may be mentioned;
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FACT —The reply of Respondent no. 4 and Respondent no. 8 is correct. The land
measuring 24.681 acres of License no. 15 of 2008 were at 9 different
locations. The coloured drawing is already placed on page no. 1528.

A. The License no. 15 of 2008 was additional License as document annexed as

Annexure — 1 — Copy of Policy for GRANT OF LICENSE and change of Land
use cases issued by the FCTCP, Haryana to Respondent no. 4 confirming that
for fresh License minimum 100 Acres land is required. The document
annexed at page no. 2188 confirms that application for additional license
was submitted by Respondent no. 8.

(ii) what was the stipulated period within which the residential colonies
covered under the above said licenses granted during the period 1992 -
1997 were to be completed;
FACT — TWO YEARS was the stipulated period within which the residential
colonies covered under the above said licenses granted during the period 1992
— 1997 were to be completed — The sub section (2) of section 12 of the Haryana
Development and Regulation of Urban Areas Rules, 1976,” section 12. Grant of
licence [Section 3 (3) and (4)].— (2) The licence granted under sub-rule 1) shall
be valid for a period of two years from the date of its grant during which period
all development works in the colony shall be completed and certificate of
completion obtained from the Director as provided in rule 16.”
And ,”section 13. Application for renewal of license [Section 3(4)].— In case a
colonizer fails to complete the development works within the period specified
in sub-rule (2) the rule 12 for the reasons beyond his control, he may apply to
the Director for the renewal of licence in form LC VI at least thirty days before
the expiry of the licence and the said application shall be accompanied by” :-

A. The documents submitted before the Hon’ble National Green Tribunal at
Page no. 1943, 894 to 896, 902, 926, 939 to 951, 1018 to 1025 are
documentary evidence confirming defective, insufficient and incomplete
services causing violation of all part completion certificates by
Respondent no. 8.

B. The respondent no. 4 has neither confirmed the completion of services as
per approved service plan estimates nor issued the COMPLETION
CERTIFICATE till date for successful placement of services.

c. The copy of letter Memo no. DTP(G)/2024/10121 Dated-07-11-2024
issued by the DTP(P), Gurugram to Sr. Town Planner, Gurugram annexed
on Page no. 1943 confirming serious violations and defects in services.
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Each Part completion certificates contains conditions for the stipulated
period within which the residential colonies covered under the above said
licenses granted during the period 1992 — 1997 were to be completed.
That the DTCP, Haryana i.e Respondent no. 4 has admitted under point
no. 5 of the reply dated - 25-02-2025 on page no. 2136 that licenses were
granted for 2 years.

That the DTCP, Haryana i.e Respondent no. 4 has ignored the provisions
placed under section 13 of the Haryana Development and Regulation of
Urban Areas Rules, 1976, “Application for renewal of license [Section
3(4)”] under point no.11(ii) of the reply dated - 25-02-2025 on page no.
2140 that licenses were granted for 2 years.

That the DTCP, Haryana i.e Respondent no. 4 denied Completion
Certificate (page no. 1499, 1507, 1513, 1516, to 1518) to Respondent no.
8 five times and still Layout Plan is not approved.

whether residential colonies covered under the above said licenses
granted during the period 1992 - 1997 had been completed before grant
of license no. 15 of 2008- if not what is the extended completion period
of the residential colony not so completed,;

FACT — NO, the residential colonies covered under the above said licenses

granted during the period 1992 — 1997 not completed before grant of
license no. 15 of 2008. It is pertinent to mention that all PART
COMPLETION CERTIFICATES were issued for DEVELOPMENT WORKS like
water supply, sewage disposal mechanism, storm water drainage, roads,
horticulture and electrification. This is admitted by Respondent no. 8 on
page no. 2201 under sub point 3.4. The expansion of Construction Project
Malibu Towne from 1993 to 1997 was done by adding land in tune of 97
Acres approximately and population was increased more than double but
AUGMENTATION was not done which is also mentioned in the approved
Service Plan Estimates annexed as ANNEXURE - 5. The sub section (ii),
(iii), (iv), (v), (vi), (vii), (viii), (x), (xi), (xii), (xiii) of Section 2 of Part
Completion Certificate annexed at page no. 1486 itself is evidence of non
completion of services.

That water supply scheme was not completed as documents annexed as
ANNEXURE — 2, ANNEXURE — 3, ANNEXURE — 5, ANNEXURE — 8 and
documents annexed at page no. 902, 936 to 951, 1018 to 1025, 1029 to
1032 confirms that Service Plans were not approved, water supply
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infrastructure was not laid. The area affected was Group housing,
commercial plots, Community Buildings, some floors and plots.

. That SEWAGE and STORM WATER disposal system was not placed till

2012. The documents annexed at page no. 1932, 1933, 894 (point no. 2(iii)
& 2 (vi), 1486, 1495, 1937, 1943, 1947, 1950, 1977, 1018, 1020, 1021,
1022, 1024, 1030 and ANNEXURE -5 are sufficient documentary evidence
to prove that there was no sewage disposal system was placed, hence
condition of all Part Completion Certificates were violated.

That the Roads of the Construction Project Malibu Towne is still not
completed. The documents annexed at page no. 1943 is glaring evidence
and raising serious objections on the Part Completion Certificates. The
shifting of sites from one license land to other license land is also a point
to raise question mark on Part Completion Certificates. All Layout

That few FIRs were registered by the DTP (E), Gurugram against Director,
Malibu Estate Pvt Ltd is more than sufficient evidence to understand the
conditions under which Part Completion Certificates were issued.

. That Director, Malibu Estate Pvt Ltd submitted application for the grant

of Additional License which is placed at page no. 2188.

That without approval of Service Plan Estimates no one can issue Part
Completion Certificate. The documents annexed at page no. 902 and 1030
confirming that Service Plan Estimates of Group Housing and Commercial
area were neither submitted nor approved till 2014.

. That the DTCP, Haryana i.e Respondent no. 4 and Respondent no. 8 failed

to give the dates of the approval of Service Plan Estimates of Group
Housing and Commercial area.

whether respondent no. 8 filed separate applications for modification of
layout plan/zoning plan of residential colonies covered by separate
licenses alongwith separate modified layout plan/zoning plan or filed
joint application with composite layout plan and zoning plan
compositely modifying all layout plans/zoning plans in respect of all the
residential colonies covered by licenses granted during the period 1992-
1997 alongwith residential colony covered by license no. 15 of 2008;

FACT - YES, respondent no. 8 filed separate applications for modification of

layout plan/zoning plan of residential colonies covered by separate
licenses alongwith separate modified layout plan/zoning plan or filed joint
application with composite layout plan and zoning plan compositely
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modifying all layout plans/zoning plans in respect of all the residential
colonies covered by licenses granted during the period 1992-1997
alongwith residential colony covered by license no. 15 of 2008.

. That the documents attached at page no. 921, 928, 1018, 1020, 1495,

1498, 1499, 1502, 1525 to 1537, 1943, 1945, 1947, 1950, 1997 and
Annexure— 7 — Conveyance Deed Dated 11-10-2010 of 0.203 Acres read
with both the Layout Plan annexed with the Affidavit submitted by the
respondent no. 4 on 24-02-2025 are confirmation of modification of joint
application with composite layout plan and zoning plan compositely
modifying all layout plans/zoning plans in respect of all the residential
colonies covered by licenses granted during the period 1992-1997
alongwith residential colony covered by license no. 15 of 2008.

. That there is no separate Layout Plan, Demarcation Plan and Zoning Plan

was approved. The area marked as RED in zoning plan just to identify the
additional land of license no. 15 of 2008 merging in to the land covered
by licenses granted during the period 1992-1997.

The modification was applied by Respondent no. 8 after 2004 was done
in 2008, 2015, 2016, 2019 and 2024 in writing after addition of land,
shifting of sites and change in plans with permission from Respondent no.
4 i.e DTCP, Haryana. The modification was done without any permission
from the Respondent no. 4 i.e DTCP, Haryana by Respondent no. 8.

what is the land area of the respective residential colonies developed
and what is the built up area of the buildings/constructed projects
covered by licenses granted during the period 1992-1997 and license no.
15 of 2008 respectively;

FACT- That 107. 682 Acres were taken through Principal License no. 71-75 of

1992. Thereafter additional land measuring 72.43 Acres was added from
1993 to 1997 to total land measuring 180.116 Acres. In the year through
License no 15 of 2008 was granted with land parcel of 24.67 Acres and
total area raised to 204. 796 Acres after last addition.

A. Thatonly 55% of 204. 796 Acres of land was allowed to sell and 45% land

was non-saleable area reserved for Green area and open space which is
explained in Layout Plan and Demarcation Plan. Total Land schedule was
also explained for Built-up area by Respondent no. 8 and same was
admitted by Respondent no. 4. The unapproved construction is not
shown by any of the Respondents.
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B. That Land schedule of saleable area was recorded as under—
Total land under Plots and Nursing home —96.668 Acres - 47.208%
Total land under Commercial area -07.70 Acres-03.76%
Total land under Group Housing -11.89 Acres—05.805%
Total land under Community Buildings - 15.28 Acres - 07.46%

131.538 Acres — 64.228%

C. That plots sold in size variation was taken only above the size of 840 sqm
(Page. 1521) and total area has come to 5.425 Acres (2.648) which comes
to 131.538 + 5.425 = 136.96 Acres (66.876). This area is sold by
Respondent no. 8 by breaching the upper limit of 55% and same was
reported to Licencing authority i.e DTCP, Haryana and all his subordinate
offices.

D. Theareaunder parks is approved by Respondent no. 4 i.e DTCP, Haryana
on the application of Respondent no. 8 is 24. 30 Acres in Annexure - 5.

E. That balance construction of was carry forward of all community
buildings, Group housing, Commercial buildings and also various sites
were shifted from one license land to other license land. All Community
buildings were constructed by Respondent no. 8 as per the provision of
sub section (vii), (x) of Section 2 of Part Completion Certificate annexed
at page no. 1486.

F. That built up area was planned by Respondent no. 8 and approved by
Respondent no. 4.

(vi) whether respondent no. 8 took all licenses for townships and area
development project/residential colonies for sale of plot by it on which
the buildings were to be constructed by the purchasers- if so what is the
respective township/development project area developed by
respondent no. 8;

FACT - That it is correct, respondent no. 8 took all licenses for townships and
area development project/residential colonies for sale of plot by it on
which the buildings were to be constructed by the purchasers. The
respondent no. 8 was tied with the condition by DTCP, Haryana to obtain
NOC/Environment clearance, which was not taken and development
works were carried out in violation. The whole 204.796 Acres were
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developed by respondent no. 8. It is pertinent to mention that
approximately 67% land was sold by respondent no. 8 and allowed
undeclared built-up area which is not placed before the Hon’ble Tribunal.
The licenses for this project were granted for construction only and
license no. 15 of 2008 was taken for construction purpose only.

(vii) whether respondent no. 8 took any of the licenses for building or
construction projects for sale of building/constructed projects by it for
occupation by the purchasers- if so what is the built up area of the
buildings/projects constructed by respondent no. 8; and

FACT — That building plans of all components were approved on the name of
Malibu Estate Pvt Ltd. All building plans of 16 nos of Community Buildings
were approved and sent on the address of Malibu Estate Pvt Ltd.
Occupation Certificate of Dispensary Building attached as Annexure — 9
which is also sent on the address of Malibu Estate Pvt Ltd.

(viii) Whether any building or constructed project under license no. 15 of 2008
exceeds exempted built up/constructed project area and due to being
within the ambit of EIA Notification dated 14.09.2006 required EC and
whether EC has been obtained for the same or not;

FACT — That OCCUPATION CERTIFICATE issued in 2017 to Group Housing
annexed at page no. 897 contains 31061.622 SQM built up area. The
reconstruction of dispensary building after demolition has exceeded
exempted limit of built up area. The unapproved construction of Club building
has further exceeded exempted limit of built up area.

A. The Annexure — 10 — Occupation Certificate of High School establish the
permission was granted for the construction of 30351.375 Sgm area. This
has also exceeded exempted limit of built up area.

B. The Annexure — 11 — Fact about the ownership of Dispensary building was
not placed before the Hon’ble Tribunal by the Respondent no. 8 i.e Malibu
Estate Pvt Ltd on the ownership of Dispensary building on 19-09-2018 when
Occupation Certificate was issued. Later the ownership was transferred to
Jagdish Chand Chaudhary on 23-10-2019 and building was demolished in
2020 with prior permission from the DTCP, Haryana. Respondent no. 8
deliberately hid this fact from Hon’ble Tribunal.

C. The Four commercial buildings were construction after 2006. Out of two
commercial buildings obtained Environment clearance. This fact was

9
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accepted by Respondent no. 8 i.e Malibu Estate Pvt Ltd before Hon’ble
Tribunal in writing.

D. All community buildings were constructed and reconstructed after violation
of building plans with additions and modifications only after 2017 and Club
is running without valid Occupation Certificate.

It is prayed to accept the reply with all contents mentioned alongwith
documents annexed.

With Regards

gﬂ,/‘

Raman Sharma
Complainant of OA-68-2022
Raman Sharma Vs State of Haryana

10
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ANNEXURE - 1 — Copy of Policy for GRANT OF LICENSE and change of Land use

cases.

From
Financial Commissioner and Principal Secretary to Govt Haryana,
Town and Country Planning Department.

To
The Director
Town and Country Planning,
Haryana, Chandigarh.
Memo No. 7/16/2006-2TCP
Dated:- 19.12.2006

Subject:- Policy for grant of license and change of land use cases.

After careful consideration of the matter the Governor of Haryana
is pleased to convey the policy parameters relating to the grant of licence and
permission for change of land use as under :-

1) Competent Authority to grant of licenses:- The licenses shall be

granted/refused by the DTCP with prior internal concurrence of the State
Government at Minister’s Level. The State Government will however, exercise
appellate powers under the Act.

2) Conformity of the Site of the colony to Development Plan/Sector Plan and

minimum area of the colony for grant of license;- The location of the site should

be in conformity with the Development Plan proposals in terms of prescribed land
use. The site should also conform to the Sector Plan. In order to achieve the
objectives of the Act No. 8 of 1975 and to regulate the development of urbanized
sector in an harmonious manner, the following minimum area norms for different
zones for granting licences outside the Municipal Council limits of town and
outside Municipal Corporation limits of Faridabad are hereby laid down as under: -

(Area Norms)

Category Hyper Potential High Potential Medium Low
Zone Zone Potential Potential
Zone Zone (Rest
of State)
Residential 100 acres 100 acres 50 acres 25 acres
Plotted
Group 10 acres 10 acres 5 acres 5 acres
Housing independent, 5 independent, 5
acres as part of acres as part of
plotted colony. plotted colony.
Commercial | 2 to 4 acres 2 to 4 acres 2to4 1 to 2 acres
acres
Cyber Park 5 to 15 acres 5 to 15 acres 5to 15 5to 15
acres acres
Cyber City 50 acres 50 acres 50 acres 50 acres

11
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Industrial — No minimum area norms has been fixed.

3) Reservation of area for group housing:- In a particular sector the area
under group housing should not exceed 20% of the sector area.

4) Licences to Cooperative Housing Societies:- Whereas, the Government had
discontinued the issuance of licence to Cooperative Housing Societies in High and
Medium Potential Zones due to the unhappy experience, the licences to such
Societies in Low Potential Zones were being considered. After careful
consideration it has been decided to discontinue this policy and not to grant
licences to the Cooperative Housing Societies even in Low Potential Zones. Such
Societies will however, be allotted developed land by HUDA for construction of
Group Housing projects.

5) Land Acquisition and Licensing:- Where applicants/land owners have

applied for license before the issue of acquisition notification under section 4 of
the Land Acquisition Act, 1894, release of land could be considered on individual
merits of each case.

6) Development of Pockets:- Approach should be based on sectoral

development. Wherever, small pockets are left out within a licensed area or on
the fringes of a colony which the colonizer is not able to acquire through
negotiation such pockets may be acquired by HUDA in the interest of planned and
harmonious development. In case, HUDA is in a position and willing to undertake
development on its own then these pockets should be development by HUDA
otherwise in the interest of compact development of the colony, the pockets
should be allowed to be developed by the colonizer. However, such area shall not
be more than 10% of the licensed area.

7) Change of land use:- The change of land use (CLU) applications will be
considered in conformity with the land use proposals of the Development Plans
and in accordance with the zoning regulations and disposed off at the level of
Director, Town and Country Planning where the Development Plans are published.
However, where the Development Plans are not published decision shall be taken
at the level of Government. All the cases of grant of CLU for Petrol Pumps will be
referred to the Government for approval.

Classification of Controlled Areas/Urban Areas in to potential zones.

Keeping in view the present potential, the classification of the controlled
areas into different zones will be as under:-

1. Controlled areas in hyper potential zone:- Controlled areas declared

under section 4 (1)(a) around municipal town, Gurgaon.

2. Controlled areas in high potential zone:-

12
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a. All the controlled areas in Gurgaon District notified under provision of
section 4(1)(b) including controlled areas declared around Sohna town.

b. Controlled areas around Faridabad-Ballabgarh complex.

c. Controlled areas of Sonepat-Kundli Multifunctional Urban Complex,
Panipat.

d. Periphery controlled area of Panchkula.

3. Controlled areas in medium potential zone:-

a. Controlled areas of Karnal, Kurukshetra, Ambala City, Ambala Cantt.,
Yamuna Nagar-Jagadhari, Bahadurgarh, Hisar, Rohtak, Rewari-Bawal,
Dharuhera Complex, Ganaur, Oil Refinery Panipat (Beholi).

b. Controlled area declared under section 4(1)(b) in Faridabad Distt. and
also including around towns like Palwal and Hodel.

4. Controlled areas in low potential zone:-

a. All the other controlled areas declared in the State.
NOTE: Above mentioned classification will also be applicable uniformly for the

urban areas to bring parity and unambiguity.

Director, Town and Country Planning, Haryana may ensure that these
policy parameters are adhered to while dealing with the cases of grant of
licence/permission of change of land use. This policy will come into effect from 7'"

June, 2005.

Sd/-
Superintendent,
For: Financial Commissioner and Principal Secretary to Govt.

Haryana, Town and Country Planning Department.

CC:
P.S. to FCTCP for the kind information of Worthy FCTCP.

13
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ANNEXURE - 2 - Application of water connection for Commercial site.

(A

-~

* -

OFFIC
To ¥ OF THE ExECUTIVE ENGINEER, HUDA DIV, NO. 111, GURGAON 3

M/s ENDURE REALTY pyT. LTD
001, Ground Floor, Saijtajre Plaza

m.G road Gurgaon, Haryana
Sub; . A:l:lll‘;lfl ?i:or w§t| l'-zl,_;,l" — e 10 E

(00D Br E;Tvoggl\?‘f‘tl;;? latscrur commereial site (e EN'T){(JRI-: REALTY PVT LTD
Ref: - Your application dated 09.08.14-n FEHOr S0, Maibu Town cureon

Il §s in !
' timated that ag per your application fo water conrection to above premises to

tonnect your intake gy i
P e o3 ey e L, S 1/ i T e o

L 7The connection will be pive 1 D4 existing B condition:-
periphery Fl-lrlherintakebandnbony from HUDA existing water supply line avallable on
OWn expenses. oosting arrangeiment will be made by the colonizers at thelr

2 Th-e‘ connection s hereby authorized for supply of bulk water supply in UGT only and
further arrangement for water supply to indivicual unit will be made by the colonizers at
’t'hf-:ir QW CoNL as per approved system,

3 The water bii_l will be raised In your favour by SDS- X 0/0 E.E. HUDA Div, No. 111, Gurgaen or
his Sub Divisional Engineer and you will be whoe vesponsible [sr the fuil payment regularly
within stipulated period.

4 Thesumof Rs 70000/ ( 20,000/- as water conasction Fees and Rs 50000/- lacy as security
charges has been deposited vide DD No 002781 dated 05.11.14 from HDVC bank

Road cut fees as applicable will be deposited by the colonizers.

The connection will be niade by the colonizers at their own expenses wilhout, disturbing the
master W/S system in presence of representalive of HUDA Deptl. During making
cornection, if any damage to HUDA service ls occurred, the colonizers will be whole
responsible for repair the same in good condition. If the colonizer Is Failed to repair, repatr
shall be carried by the Deptt, and expenditure lnvolved on this account shall be paid by the
valenizers otherwise the connection shall be cancalled and disconnected.

7 Water connection should not be already made a- site before Issulng the permission falling
which you will ave to pay the penally impused and pervious bills; otherwise the
connection will be disconnected without serving any notice.

B The connectlon cannot be extended ta any other person / plot/ urea faillng cul the colany
for wnich the completion certificate issved by the Deptl and connection released.

« 9 The electronic water meter of reputed make shill be purchased by the colonizer at their
own level and got tested from approved iah/ Institution under intimation 1o this
Department and after OK testing the electronic water meter and its report shatl have to be
subniitted to the SDE - X a/o EE. - 11l of HUDA for obtaining its clearance to install at site
duly sealed by the Department in the presence ol representative of Deptt. installation of self
recording electronic waler meter and its guod performances would be ensured by the
volonizers. '

Inatatlation of water meter should he in direct appreach and be visible to the official

i

-

i

.'\p\\“‘ deputed for taking / recording reading shown by the water meter.

11 information regarding the instatlatlon of water meter shall be given to the SDL IXin
writing and installation of water mzter shall b: considered from the date of receipt of
writtent information by the HUDA. N .

12 Al the amount on account of released water cor nection shall have h."r be d‘e.[)nsalettl:\";tth}m
30 days, if has not been deposited with subniission cunnection file, failing wiich the

sanction will be considered as cancelled. . _
13 The entire amount should be deposited with Executive Engincer, HUDA Div. Mn. 11},

O/)Gu ryaon.
@x \\\"\

D)
N——~

14
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L]

14 The land cost, Development charges/ Mtc. charges for such colonies shall be liable as per the
policy / as fixed and decided by the HUDA time to time shall be bound for payment of the
same well in time,

15 The Mte. of Intake pipes and speclals repair shall be the colonizers responsibility at his own
cost,

16 The water shall be given at the ground level and HUDA will not responsible the low
pressure,

17 The water connection will be utilized and limited for facilities to the land/ area in
possession only for which the connection has been released.

18 For any dispute, In the connection with the release of water connection, Mtc and
disconnection with the said water connection the matter shall be referred by any of the two
parties to the concerned Superintending Engineer, HUDA Circle of the area where the land/
colony is situated and his decision in the matter shall be final and legally binding on both
the parties.

19 Colonizer will inform about increase / decrease of discharge if any in advance.

20 SDE will verify discharge monthly and water bill shall be raised monthly and monthly
payment shall be made by the colonizers.

21 In absence of Installation of water meter, checking of actual assessment of discharge and
verification of the consumption of water shall be made jointly by the representative Deptt
and colonizers bases on discharge of pie and working hours of plants as per entries
recorded In log book and the water bills so prepsared shall be binding upon the colonizers
for the payment and in case of gaing water meter out of order, the assessment of discharge
and consumption of water shall be made on the hasis of average reading of water meter
given during previous two months till the replagement water meter in good performance. !If
the defective water meter is not replaced within two months the connection shall be
disconnected without serving any notice,

22 No Booster/ Suction will be installed directly on the line carrying from HUDA mains and no
other connection will be made from the connection main to water storage tank and in case,
it is ever found the water connection shall be disconnected without any notice, by the
Executive Engineer concerned/SDE,

23 HUDA will be the liberty to revise the rates of water charges and colonizers will be liable o
pay the revised charges as and when decided hy HUDA.

24 You may ensure that the connection may be connected at the earliest possible under
intimation of the Deptt and in the presence of D:partment representative.

25 You may ensured that the connection may be cunnected within six months from the date of
fssuing of this letter , after expiry of the date there will be fresh file for water connection
will be submitted.

WM
EXECUTIVE ENGINEER,
DIV, NQ4l1

iteﬁ%ﬁ%h by \\

A copy of the above Is forwarded to the Sub DivisionalEngineer, HUDA Sub Div No.

IX Gurgaon for information. This is in continuation of this office memo no 30828 dated 03.11.14

ot
XECUTIVE ENGINEER,
A DIV, NG, 11
GAON

o) l\\\v?‘ \

15
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ANNEXURE - 3 — Revalidation of water connection for Commercial site.

ENDURE -

Enduie Realy Plih:l:i Limited (b 50 B nting
‘ O ot 2 Eﬂﬁ%
\_{W 0\ Phare M- gs T
* Din 0G0
\(\Q} Date-29.12.2015 ?rl‘-i\-i.. . :z.uu...‘.-. .‘é.;_:.'.e
o To, N L.b.n Devh. b"‘ff/

The Exec utive Engineer,

H-‘::r.ycno Urzan Development Authority,
Division - 11, ‘

Gurgaon, Haryana

Sublect: Revalidation of Water Supply Cennection tor our commerclal site 1.e. Endure

f;?:z Private Limited (Good Earth City Centre)} in Sector-50, Malibu Towne, Sohna Road,
on.,

Ref: Your office Memo no. 8387 dated 12.05.2015
Dear Sir,
The water supply connection for the subject cited commercia! site - Good Earth City

Centre for Endure really Private Limited was sanctioned vide your office Memo no.
31171 dated 07.11.2014.

However; the connection was cancelled / withdrawn vikde your office memo no. 8387
dated 12.05.2015. .

Further this is to inform you that the sqid commercial site is almost occupied by the
property owners and water is required for domestic use for the occupants; who are
facing great difficulties for want of domestic water supply.

Hence, it is requesied that the said commercial site's water supply connection may
please be regularized so that the difficulties being faced by the occupants can be

resolved.

An early action in this regard will be highly appreciated.

-= Thonking You,
Yours truly _
for Endure ReaifyRjivate Limited Endst No. 2dol)~ o 2a-1271S
A copy of the above iv forwarded to
/ SDE" ' wz HUE'* Gu[‘a_nno. *Ur
ipformation and rep immedirely
{Authorized Signatory} -
HUDA 1« tvn. Nod
%’mm
i itail Endure Realty Pyt. Ltd.
hljng nF?- 03 1éGmund I;:oor, Solftaire Plaza 41-A, Ring Road, Lajpat Napar-1V
ephone 0124.4720000-100 New Delhi- 110024

Telephone 0124-4720000-100

CIN-U70109DL2006PTC152504

Fax no. 0124-4720142

R
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ANNEXURE - 4 - Application for storm water connection for Commercial site.

Orre - )
WFICE OF TN sug DIVISIONAL ENGINEERR, HUDA, SUB DIVISION NO. XV, GURGAON

lo

FR.
Ds.
HD

f;?' Sab: -
EER.

g ef: -
P

o e -

o\ tue Faee utw,.

&4y N
zws /’

M/s Endure Realty Private Limited,
Unit No. 001, Ground Floor,
Solitaire Plaza, M.G. Road,
Gurgaon,

\""‘ v
w { o.n 1);;v.

Dated;

Memo No.

Apply for Storm Water Conneetion in HUDA line at our commercinl site Endure Really
() Ltd. (Guod Earth City Centre) in See-50, Malibu Town, Gurgaon.

Kindly refer to Exceutive Engincer, HUDA, Div. No. V1, Gurgaon endst, No, 6674 di.
15.06.2015 & 6625 dL 12.06.2015 & SDE-X{, HUDA, Gurgaon office endst, No. 1160 d1.
17.00.20185,

It is reporled by Sh, Balraj, J.E that you have made water conncction on di, 13.05.2015 without
taking any road cut permission. Hence you have violated the HUDA rules. As you are well
awire that the Excculimnecn Div. No. 3. HUDA, Gurgaon has alreudy cancelled:
withdrown your water connection permission vide letter no. 8337 dt. 12052015 It is
mendutary to seek permission for road cut from compelent authorily & the same has not been
(nken therelore a p2nalty of Rs. %0,000/- (Fifty thousand only) has heen impnsed on account of

vivtution of rules. Tt is requestea o ueposit the mnount within 7 days afier issue of this lener

otherwise action us deem [it shall be initiated,

TREAT IT AS MOST URGENT

Sub Bi\'isimmi Engincer,
HUDA, Sub Div. No. XVIII,
Gurgaon

Endst. No. 9 gﬁ Duted u_‘n\\ Q\\ D/‘

A copy ol the above is forwarded to following for information and further necessary action.

1. ‘The Superintending Engineer, HUDA, CIRCLE-! & The Superintending Engincer, 1HUDA,
CIRCLE-II, Gurgaon.

\2/?‘he Exccutive Engineer Div. 3, HUGA, Gurgaon & The Executive Engincer Div. 6.

HUDA., Gurgaon ,
3. The SDE-IX, HUDA, Gurgaon.

Sub Divisional
HUDA, Sub Division XV,
aon
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ANNEXURE - 5 — Estimates for providing water supply, Sewage, Storm Water,
Horticulture, Roads and Street Lighting for ADDITIONAL Area 24.681 Acres.

g2~

ESTIMATE FOR PROVIDING WATER SUPPLY,
SEWERAGE, STORM  WATER  DRAINAGE,
HORTICULTURE, ROADS AND STREET LIGHTING
FOR ADDITIONAL AREA (24.681 ACRES) IN

MALIBU TOWN RESIDENTIAL COLONY IN SECTOR
47 & 50 GURGAON.

AIC —709:66 LACS
Y%7
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Estimate id;
A for providing water supply, scwerage, storm water drainage,
orti —

culture, roads ang strect lighting for additional area (24.681 Acres) in

Malibu Town Residential Colony in sector 47 & 50 Gurgaon.

REPORT

! 'S an important town of Haryana state situated on Delhi - Jaipur National
Highway No. 8, at a distance of 30 Kms. from Delhi.

Gurgaon town

Being in the National capital
region, the town has fast developing tendency & potential. Further, it has also started

sharing the growing Industrial load of Delhi & Faridabad. [n order 1o relicve the growing
pressure of population in Delhi, it has been decided by the Haryana Govt. to establish
various sectors in Gurgaon. Keeping in view the above facts, a residential ooloriy namely
‘Malibu Town having a net area (180.115 + 24.681) = 204.796 acres in sector 47 & S0 at
‘Gurgaon, has already been approved by Haryana Government vis--vis Licences No. 71
o 75 of 1992 dated 28.10.92, 4 to 8 of 1993 dated 18.3.93, No. 15 to 19 of 1994 dv
08.12.94, No. 4 to 8 of 1995 dt. 15.11.95, No. 36 to 46 of 1997 dt. 21.07.97 & No. 15 of
2002 dt. 31.01.08. It has been proposed to utilise the existing overhead under ground tank
for storage purpose. The under ground tank will be filled up through the HUDA Canal
water mains and tube wells. The water will be pumped to the overhead tank. The water
supply system has been designed as per Hazen Williams formula and the occupation
certificate has been received from the DTCP, Haryana. Now it has becn proposed to
develop additional area of 24.681 acres in the abave lown as per layout plan approved by
DTCP, Hr, Chandigarh.

1. WATERSUPPLY

)} SOURCE: The source of water supply in this area is based on tube wells and

HUDA Canal water as the underground water is sweet and fit for human
consunlxplion. Provision for required no. of tube wells have been made in this
estimate. 6 Nus*tube wells have already been installed at sile in the main
scheme and one more tube wells has been proposed for the additional
plots/area and the 180.115 acres arca of the scheme has already been
developed. (The average yield of tube wells with appx. 60’ to 80' strainer will
be about 18 KL per hour. - .- -

19
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me has been designed for population of 17586 persons
crsons per plot for main and 9 persons per plot for EWS
plot as per the layout plan approved by the DI'CP, Chandigarh, The rate of
waler supply/hcad/day has been taken as 172.5 liters for domestic use,

i) DESIGN: The sche
Considering 13.50 p

In additi ; isi
addition to above hecessary provision of water for arca under open spaces

and green belts @ 25 KL per acre has also been included.

1ii) TUBEWELLS/PUMPS CHAMBERS & PUMPING MACHINERY:

6 Nos. tube wells against the main scheme has been drilled and installed at

site. Provision for one more tube wells has been made in the estimate. Further
tube wells will be drilled as the demand develops till the scheme is handed

over to the department or till the water supply from Canal filtration scheme is
provided by HUDA.

iv)  OVER HEAD SERVICE RESERVOIR;
The capacity required to meet 6 hours peak demand is 250 KL. But provision

for 600 KL capacity has alrecady been constructed at site. The balance 350 KL

capacity has been added to the capacity of underground tank. Therefore no

additional provision of OHSR has been made.

v) UNDER GROUND TANK of 8 hours duration for the existing colony and
additional area works out to 2050 KL for domestic use. An U.G. tank of 1250

1 i s { additional
KL capacity has already been constructed at site. Thcrefort,la itio

provision for U.G. tank of 800 KL has been made in the estimate.

vi)  DISTRIBUTION SYSTEM: The distribution system for this devclopment
area has been designed @ 13.5 persons per plot with water supply @ 172.5

liter/per F -ad/day@ 2.5 times the average rate of flow on ‘Hazen William

formula with C-100. Necessary provision for laying of C.I pipe line up to 150

. inl
mm I/d confirming to relevant ISI standards along with valves and specials

has been made in this estimate. .
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2 SEWERAGE:

This colony possesses good slopes, sewerage network nafurally slopes towards the
north providing self-cleaning velocities without any deep excavation. 1t wouls thus be
possible to connect the internal sewers in the plans with the city main sewer propimed om

the development plan laid in close proximity of the last manhole,

without any pumping
being involved.

The internal sewer lines have also been designed for three times; average D.W.F. in
relation to water supply demand. It has been assumed that about 75% of the domestic

water supply shall find its way in to the proposed sewer. The entire S.W. pipes, scwer has
been designed to run half full.

Necessary design statement for additional area for intemal sewcrage system has been
prepared and attached with estimate. The sewers from the additional area will join in the
existing sewer of a point and HUDA sewer where there is sufficient depth to connect

these sewers of additional areas. All the sewers have been designed on 2.5 It./fsec. Self
cleaning velocity.

Necessary provision for laying of S.W. pipes sewer lines and manholes etc., has heen
made in this estimate,

3. STORM WATER DRAINAGE:

It has been proposed to lay underground R.C.C. pipe drains on the road widths 40
ft. and above, where it is possible to lay underground drains. The intensity of rainfall has
been taken as 4™ per hour. The minimum size of 400 mm R.C.C. pipe line will be
provided to connect manhole to main hole and the internal storm water drains from the
add:uonal area will be Jomed with existing storm water drainage of the main scheme and
HUDA drain where there is sufficient depth to take the S.W. drains of the addmonal arca,

necessary provision for kerb and channels has been made in this estimate.

SPECIFICATIONS: The work will be carried out in accordance with the standard
specifications of P.H. as laid down by the Haryana Govt./HUDA.
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ROADS: The ronds have been provided as per revised specifications issued by HUDA.

HORTICULTURE: Roadside plantation with tree guards and turfing and fencing of parks
has been provided.

STREET LIGHTING: provision for street lighting has been made at Rs. 75000/~ per acre.

RATES: The estimate has been prepared based on the present day market rates and
probable escalation in prices.

COST: The total cost of the scheme, including cost of all services works out to Rs.

70Q-¢eLacs. including 3% contingences & 14% departmental charges.
g -

For Malibu Estate Pvt. Ltd.
Par Malibu ijta:e Pvt. Lta,

Authorised Signatory

22



street Lishting, Horticulture Exc, in Newly Licensed Additiona
Colony . Malibu Towne, Gurgacn
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Estimate for Providing internal Services f.e., Water supply, Sewerage, 2torm water dralnage, Roads, -

681 Acres In Residential

WATER SUPPLY
ESIGN CA Ti
1. AREADETANS:
a OdA :
Areas for which Service 180.115 Acres Lic. Nos. 71 to 75 of 1992,
Estimates already approved 4to 8 0f 1993,
15 to 19 of 1994,
41to 8 of 1995,
36 to 46 of 1997.
New Areas:
Covered under this estimate
New kcense © 24.681 Acres Lic. Nos. 15 of 2008
Total Area of the colony: 204.796 Acres
r A F PLOTS:
Old Areas 180.115 Acres 1136 Nos.
New Areas 24 681 Acres 260 Nos.
Total: 1396 Nos,
3. COMMERCIAL , INSTITUTIONAL & OTHER AREAS ;
Type of area Old Areas New Areas Total !
180.115 Acres. 24.681 Acres. 204.796 Acres. |
a. Commercial (in Acres.) 6.71 0.99 7.70 Ac.
b. Nursery School 7 0 7 Nos.
c. Primary School 3 1 4 Nos.
d. Dispensary 1 0 1 Nos.
e Creche 1 0 1 Nos.
f. Religious Building 1 0 1 Nos.
g Club 1 1] 1 Nos.
h. Higher §. School 1 0 1 :25-
i Nursing Home 0 1 1 : !:r
J Parks 23,68 Acres 2.62 Acres 24 30 Actes

23
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4. POPULATION :

Main Plots 1116 Nos,

|38

@ 13.5 persons per plot = 15066 Persons
EWS Plots 280 Nos. @ 3.0 persons per plot = 2520 Persong
Jotal Populatiop £ 17586 Persons
5. WATER ALLOWANCE ; for Domestlc Use =135.00 LPCD
Add on a/cof UFW @ 15% = 20,25 LPCD
Total = 155,25 | PCD
6. DAILY WATER REQUIREMENT :
(i For Domestic Use @155.25 LPCD =2730227 LPD  =2731.00 KLD
(ii) Additional Requirement for
Commercial & Institutional demand
a. Commercial areas 11.55 Acres @ 25 KLD /AC = 288.75 KLD
(7.70 Ac @ FAR 150) :
b. Nursery School 7 Nos. @ 10 KLD Each = 70.00 KLD
€. Primary School 4 Nos. @ S0 KLD Each = 200.00 KLD
d. Dispensary 1Nos., @ 50KLD Each = 50.00 KLD
e. Creche 1Nos. @ 10KLD Each = 10.00 KLD
f.  Religious Building 1Nos. @ 25 KLD Each = 25.00 KLD
g. Club 1Nos. @50KLDEach = 50.00 KLD
h. Higher S. School 1Nos. @ 150KLD Fach = 150.00 KLD
L. Nursing Home 1Nos. @ 25KLD Each =_25.00 KLD
Total: 868.75 KLD
Say 869.00 KLD
{ii)) Area under Parks 24.30Acres @ 25 KLD/Ac =607.50KLD
Say = 608.00 K1D
{iv) Area under Roads
Total area of colony =192.906 Acres
_Areaunder Roads @ 10 % = 15290 Acres -
Water requirement for roads @ 5 KLD/ Ac =96,45KLD
Say = 97,00KLD

Total Requirement: = 4305.00 KLD

(v) Fire Demand =100 /(P /1000) KL
=100 /(17586 /1000) KL
=419.36 KL
Fire Demand (@ 2Hrs.) requirement =441.18 KL
Hence, ADD Requirement for Fire Demand =450.00 KL
Total Daily Demand . = 4755 KLD

24
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7. TUBEWELS:

Daily Water Requirement

Assuming Discharge of Each Tw : ::005 KKLL? H

Working hours of Tw = 15‘00 Hrs ;.dav

No. of TWs reqd. {Excl, Fire Demand) ] 14‘94 Nos‘

Add 10% as stand- Bye = 1 1;9 Nos .

Total No. of TWs reqd. - 1.5 43 No.s

Say = 17 Nos.

Since, the water supply Is from canal filtratlo
already provided 6 (Six) Nos. Tube wells In t
required for th
scheme,

n scheme is to be provided by HUDA, we have
_ he main scheme. Therefore one more Tube well is
ese additional plots { area, provision for which has now been made in this

However the additional tube well will be bored as and when demand increases till such time,
the water supply from Canal filtration system is provided by HUDA.

8. PUMPING MACHINERY FOR JUBEWELLS :

Expected Discharge of TW =18.0 KL / Hr (300 LPM)
Gross Working Head =4500M
Avg. Fall in Spring Level = 305M
Depression Head =z §10M
Frictional losses in Maing = 500M
Total = 5915M
Say = 60.0M
18000x60x1

BHP=  S0x60x75x 060 _ -G8 BHP

Say =7.50 BHP

Hence Each TW shall be equipped with an electrically driven, 7.50 BHP, submersible Pumping set
capable of discharge of 18.00 KL / Hr (300 LPM) at a head of 60.0 M.

OVER HEAD SERVICE RESERVOIR :

Water requirement for Domestic and Institutional use = 3600 KLD
Required capacity of OHSR @ Yaof Daily Demand = 900 KL
Therefore, Total capacity of OHSR required now = 900 KL
Capacity of existing OHSR provided against approved = 600 KL

Estimate vide Memo No.—7127 dated 22.6.95 for 138.824 Acres
300 KL
Balance capacity required =

We have already provided 600KL capacity of OHSR in the approved estimate of 138.824 A:ra.
S0 no provision is required for OHSR for these additional plots. However the balance 300KL
capacity of OHSR has been added in the capacity of UGT.

25
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UNDER GROUND TANK :
Total Water requirement for Domestic Use = 3600 KLD
Required capacity of UGT @ 1/3 of daily demand = 1200 KL
Add For Fire Fighting = 450 KL
Add Balance capacity of OHSR = 300 KL
Total = 1950 KL
Capacity of existing UGT already approved and constructed at site = 1250 KL
Balance Capacity required = 700 KL
Say = 800 KL

{Since UGT of 1250 XL capacity has already been approved in estimate for 138.824 Acresand
has been constructed at site, therefore, provision for additional UGT of capacity 800KL has been
made In this estimate.)

The UGT will have two compartments , first one of 135 KL for fire storage and the second one
for domestic usage, in such a manner that the inlet of water is in the first compartment from

which it overflows into the second compartment so that the Fire storage Compartment always
remains full up to its FSL.

PUMPING MACHINERY FOR BOOSTING STATION :

Daily water requirement for Domestic Use = 3600 KLD

Pump Running Hours per day * = 8 Hrs [ day.

Required discharge of Pump = 450 KL/ Hr,
= 7500 LPM

Head of Pumps
Suction lift =4M

Friction =4M
Head reqgd. = 35M
Total =43M say=45M

Total pumping capacity already provided =2 Nos. of Discharge @150 KL / Hr =300 KL/ He.
Balance pumping Capacity reqd. =450-300 =150 KL / Hr.

Provide 1 No. pump set as working Unit plus 1 No. Standby set.

Hence, Discharge of each working Unit :215-‘:)%&:“ H.
x1
BHPs= 150000x 45 = 41.66 BHP Say = 45.0 BHP
60 x 60 x75x 0.60

26
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Hence , it is proposed to install 2 Nos. horizontal centrifugal / submersible pump sets , each
capable of discharge 150 KL / Hr. {2500 LPM ) at a head 0f45.0 m with a motor of 45.0 RHP
Out of the 2 sets, one number will be working unit and the second will be a stand by unit.

12. GENERATOR SETS:

Capacity of Gen Set:

For additional Tube well Pumps

1 Nos. 7.5 HP

Boosting Station Pumps ; " 1 Nos. ; 45.0HP
Total _ = 525 HP
Or 39.00 KW
Lighting Load : = 5.00 KW
| Total - = 4400 KW

=44,00x15 =66 KVA

Say =75 KVA
Hence it is proposed to install a DG set of 75 KVA.

L2 3 2]
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ANNEXURE -6 — SALE DEED of Commercial Plot Dated-29-05-2008 for area 2.52

Acres.

That swr:r;f Duty of the amount ofp.s..'i,u,.«?.t,ma_&:
Rupees. ARee. Carore. £Zavas Lac e m.%.‘i_.o.'u& T Htondeced %L\‘

has » .

been levied on this document and paid by.!.‘tlf.f. fmm.ue&.@uyw..&;.z.l,rm-
O:Ef#rﬁecjufz‘ Rerbdivg D4 Dist- vl Sulad ﬁtafs‘?i%” Challan No. St
Dated,..&29 [ 9[53 ...... _FOI'»S]QQ&-F[..%-?.‘.-. 8186 68T e —.. i

. ...%.........,....

> ﬁ Stg 530 Ry me_mase
O L "W%W Mq%}g&
s ’

2 4kl 7

b:'A_/;_;r;:‘:%q} ) .
ey FE SALE DEED e
Sale Deed

Village- Fatehpur & Adampur
Tehsil and District Gurgaon
Comprised in Sectors 47 and .

50.

Plot measuring 2.52 acres ~qOTARD

Commercial.
Rs. 51,86,68,920/-

25,

1. TypeofDesd i
2. Village/ CityNapie &%ode

O
L pewE

@
ra
W
-~

Unit fand
Type of property

3

4

5. Transaction value
6. Stamp duty

7. Treasury

8. Stamp no. and date

-

Fnr kizlitu I}arata Prt. Led.

M
/ Auth Signetors
3

Rs. 3,11,21,000/-

Gurgaon
448 dated 29.5.2008

¢ Lid.

For Badure Realty BV

Auth, sige- iecta?
LR
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i) " MIs. Malibu Estate Pvi, Ltd.
ii) Mr. S, K. Kohli
iii) M/s. Geoid Estate Pvt, Ltd.

iv) M/s. Spred Properties Pvt. Ltd.
v)  Mr. K. S. Dhingra

vi) M/s. Citland Estate Pvt. Ltd.
vii) M/s. Dinero Estate Pvt. Ltd.

. viii) M/s, Sanpedro Estate Pvt, Ltd.
ix) M/s. Santaluna Estate Pvt. Ltd.
x)  M/s. Casa Estate Pvt. Ltd.

xi}  M/s. Detour Estate Pvt. Ltd.
( hereinafter referred to. as the said Companies and more specifically

set out in Schedule I hereto).

B. By a Scheme of Amalgamation the said companies Wwere
amalgamated/ merged into Malibu Estate Pvt. Litd. The ~said
scheme was sanctioned by the Delhi High Court by its order dated

15.7.2004,
C. On 31.1.2008 the DTCP, Haryana, Chandigarh had issug

Regn. No;f 3993
the vendor

certain parties specified in the said License, with why
had entered into Collaboration Agreement(s).

D, Asa conseqﬁence of the above said new License the layout plan
for the entire colony earlier approved in 1992, 1993, 1994 and
1997 has also been revised on 31.1.2008.

Bor Bndure Reslty Pve, Lid.

For Malibu \E#ate pve. Led. | Z
| \ Auth. Sigiatury / Direcwor
- /‘ , R . ‘ -

29
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This Sale deed is &xscuted at Gurgaon on this 10" day of June, 2008, by
M/s. Malibu Estate Private Limited, Gurgaon, & company incorporated under
the Companies Act, 1956, having its registered office at 33, DDA
Commercial Complex, Kailash Colony Extensfon, Zamrud:pur New Delhi-
110048 through its authorized 51gnatory Shl’l V. K. Maheshwari ( authorized
as such vide resolution passed by the company on 25.4.2008) hereinafter
called the “VENDOR® { which expression shall unless repugnant to the

context hereof mean and include its successors, administrators, executors

and assigns etc.) _

INFAVOUROF . .

M/s Endure Realty Private Limited, a corflpaﬁ‘y duly incorporated and
registered under the Companies Act, 1956, having 11:5 reglsteredRéﬁ@ce at

108, Rectangle 1 Building, D-4 District Center Saket, New Delhi-1 10917

through its Authorized Signatory, Mr Ran_lan Gupta ( authorized as sual\
M —é- 2= ) hereinafter

vide resolution passed by the company on
called the “VENDEE’( which expressions shall unless repugnant to the

context hereof mean and include its successors, administrators, executors

and assigns etc.).

WHEREAS
A) Licenses were granted by the Director,
Haryana, Chandigarh, Government of Haryana for development of

ssidential colony known as Malibu Towne on 180.115 acres of

Town & Country Planning,

+ { Mahender 8, Pynia
Gunemﬁ

pyr Tehsil and District Gurgaon and comprised in Sectors
companies / persons

0 District Gurgaon to the followmg

'..' .
For Endure Realty Pvt. Lt
- e.‘_
* - ’ Auth. SignatorﬁDi

A u':‘n'STg?;?""';r
 Agh o
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E. Thus 'the licenses for 204.796 acres comprising the residential
- colony, Mahbu Towne are now held as follows:

-

MALIBU =~ 7" 7 et 179,365 acres
Melibu Under Collaboration '+ 24.681 acres,
Mr. K. 8. Dhingra ' o 0.375 acres

Mr, S. K.Kohli ) :  0.375 acres -

F. At the time of approval of the layout plan on 31.1.2008 an area of
3.465 acres, 2.52 acres,- 0.715 acres and 1.00 acre bad been
reserved under 4% commercial component in the residential -
colony.

G. . The vendor is selling one of the aforesaid thrég plots measuring

- 2.52 acres reserved under 4% commercial components mentioned
in Clause F above, comprised in Sectors 47 and 50 of Gurgaon,
more particularly described in the site plan attached herewith as
Annex, ‘A’. The vendor has conveyed to the vendee that the

———

aforesaid land measuring 2.52 acres subject matter of this sale
deed is part of Rect. no.12, Killano.3, 4, 7., 8,9,12/2,13,14/1
, 14/2 situated in the revenue estate of Fatehpur & Rect. No. 11,
Killa no. 4 , 7, 14 , situated in the revenue estate of Adampur
Tehsil and District Gurgaon shown in the site plan atiached
herewith as Annex. ‘A’ and the same has hereinafter been referred
to as ‘said land’. The said land subject matter of this sale deed is

bounded as under:-
North : 18 Mir. Wide Road ~WOTARE

South : Dispensary -
lure Realty Pvi Lt

For Maliby Bitate Pve. Led, . Ra_‘.a-j/e-"—'
’ © Auth. Signatovy/ l?h-.-:'«-:r

Auth Six.mtor‘y

- —— e

31
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257 |
East : 18 Mtr, Wide Road
West : 10 Mtr. Wide Service Lane and 30 Mtr.
Wide Sector Road

Both parties admit and acknowledge the site plan to be correct a.# per
spot: The site plan referred to above is an integral part of this sale

deed. |
H: The Vendor has conveyed to the Vendee that FSI at the ratio of 1.5
(hereinafter referred to as the Sﬁd FSI) has been sanctioned by
Town and Country Planning Department. It has further been
conveyed by the Vendor to the Vendee that a commercial complex
having the FSI indicated above can be legally constructed over the
afqresaid land. Vendor has further rei:resented that it has the
absolute right and full authority to sell / transfer the land referred to

above alongwith all rights appurtenant thereto including duly

sanctioned FSI referred to above.

AND- WHEREAS the vendor for its bonafide needs and
requirements being full-fledged owner in possession of the
aforesaid property alongwith all rights appurtenant thereto has sold

all rights in respect of said land described above and delineated in
gromote, develop, construct

(a1 Ma liby
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calculated over the entire land in question ( the permissible duly
sanctioned FAR ) and the vendee has purchased the same on the
following terms and conditions:-

That the’ total sale consideration regarding the said land and all
rights appurtenant thereto including the right to promote, develop,
construct and sell a multi-storeyed commercial complex with
permissible Floor Area Ratio of 1.5 calculated over the entire land
in question has been settled at Rs. 51,86,68,920/-(Rupees Fifty One
Crore Eighty Six Lacs Sixty Bight Thousand Nine Hundred Twen‘lty
only) . The sale consideration referred to above has been paid by

the vendee to the vendor in the following manner:-

S.No. | Cheque no. Date Amount { Bank
Al Aditya Buildwell | Pvt. Ltd.
339806 (11.02. 2007 52,072,713.00 | Corp. Bank
' Total A 52,072,713.00
'B Endure  Reality
Pvt. Ltd
225649 14.02.2008 | 10,000,000.00 | HDFC Ltd.
225650 28.02.2008 | 10,000,000.00 | HDFC
l 363594 04.03.2008 [ 10,000,000.00 |HDFC
I I 363595 , 04.03.2008 | 5,000,000.00 |HDFC
] 363596 , 07.03.2008 | 10,000,000.00 _I—IDFC
’ 363597 ' 07.03.%7@5;@0,000.00 HDFC
l I 363599 , 14. 0?/2/068’ “5}0\@@\000.00 HDFC

GURGAO

+ [ Mahender 5. P&m& -
for Bndure Realt

For Malibu Ejtate Pet. Led,

. o ) . . v

y Pyt L.
Ry H

# ath. Bigna tory/ Direxor
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363600 18.03.2008 | 10,000,000.00 | HDFC
363606 20.03.2008 | 15,000,000.00 | HDFC
363605 25.03.2008 | 10,000,000.00 | HDFC
70951 28.03.2008 | 15,000,000.00 | HDFC
70952 28,03.2008 | 2,500,000.00 |HDFC
71004 08.04.2008 | 50,000,000.00 | HDFC
71002 10.4.2008 25.000,000.00 |HDFC
71003 11.04.2008 | 25,000,000.00 | HDFC
106204 18.04.2008 |10,000,000.00 | Hongkong &
‘ Sanghai
‘ Bank
71009 17.04.2008 | 11,500,000.00 | HDFC
710013 51.04.2008 | 5,000,000.00 |HDFC
106203 18.04.2008 ] 10,000,000.00 | Hongkong &
Sanghai
Bank
71012 31.04.2008 | 10,000,000.00 | HDFC
71010 18.04.2008 | 5,000,000.00 |HDFC
106202 18.04.2008 | 20,000,000.00 | Hongkong &
Sanghai
Bank .
106205 25.04.2008 | 20,000,000.00 |Hongkong &
Sanghai
. Bank
71031 25.04.2008 | 20,000,000.00 [HDFC
71032 25.04.2008 | 10,000,000.00 | HDFC
106206 25.04.2008 | 20,000,000.00 |Hongkong &
<OTAR} Sanghai
) ” ’—\ I:zank =
25.04.2008 Maninder 963 ongkong
, 106212 f atj R’GASN QY*OF Sanghai

Radn b 3
OO [ 0 Andure Realty Put. Lad.
flop Maliby B‘tm pre L NI G WO EF
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106207 25,04.2008 20,000,000.00 | Hongkong &
Sanghai
: | Bank
106208 25.04.2008 20,000,000.00 | Hongkong &
' - Sanghai
Bank
106211 25.04,2008 20,000,000.00 | Hongkong &
_ - ' Bank
106210 ~125.04.2008 20,000,000.00 | Hongkong &
o Sanghai
' 1 Bank
106209 : 25.04.2008 20,000,000.00 | Hongkong &
- Sanghai
Bank

Total B . | 466,596,207.00
Total A+B 518,668,920.00

" The aforesaid sale consideration includes external development
 charges at the rate of Rs. 63.25 per sq. ft. amounting to Rs.
| 1,01,14,543/~_ (Rupees One Crorc One Lacs Fourteen thousand
Five Hundred Forty Three Only) The vendor has already paid
the licence fee and all requisite charges for obtaining sanctions

2.

and approvals to the concemned authorities. The sale
consideration amount referred to above includes all amounts
payable to Town and Country Planning Department and other

\oncerned authorities till date of execution and registration of

tant sale deed, The sale consideration amount referred to

OO!,T =7 \\\\0 above includes but is not confined to licence fee, scrutiny fee, -

internal development charges, external development charges,

For Malibu Eltate Prt. L2d. ’ Ror Bndure Realty Fve Let.
. . ' @aba::, Z"’[ﬂh
. : | tory/ Divesiar, g

LutheSigrawory | heth.Signe
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infrastructure development charges etc. payable to the
competent authorities. The Vendor has paid requisite fees for
renewal of license till October 2008 but any increase /
enhancement in such charges "or any additional
charges/taxes/fees/levy demanded after the date of execution of

the sale deed, shall be borne by the Vendee.

The vendee shall remain bound to provide area(s) as per layout
Plan approved Dt. 31.1.08 including measuring 40 sq. mtrs. for
setting ﬁp post office and to deliver the same to the authorities
concerned directly in accordance with the lay out plan approved

by HUDA,

—_—

% [ Mahendre S, Punia} 4
GURGAON vendee
Regn. NO.PQQQI

That the vendee shall pay any amounts demanded by the
concerned authorities at the revised rates on behalf of the
vendor for sénctioning of building plans for 1.5 or 1.75 FAR.
The vendee is desirous of opting for 1.75 FAR.. The vendee is
bound and liable to make the aforesaid payment for the
additional FSI specified in the preceding para even if the same
becomes available at any time after execution and registration
of this sale deed..

In case any renewal of licence is required or any additional
charges are payable to the concerned authorities for the period
ursuant to the execution and registration of this sale deed all
éxpenses shall be paid qua the aforesaid property by the
after the registration of this sale deed. Renewal of

Jner T,

Maliby %ﬂ‘” Prt. Led, For Endure Realty Pyt Ltd,

R g GG
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licences and seeking requisite sanctions, and getting  any

clearances/;anctions/ approvals shall be the sole liability of the
vendee and the vendee shall alone be responsible for the same.
The vendee shall, however, apply through the vendor or on the
basis of General Power of Attorney executed by Vendor in
favour of Directors of Vendee.

6. That the vendee has borne the stamp, registration and
miscellaneous expenses for this sale deed.

7. . That the vendor has delivered the actual, physical possession of
the said land at the spot to the vendee. The vendor covenants

that the vendee shall be entitled to peaceful and quiet enjoyment

of the said land without any let, hindrance, interruption or
disturbance from the vendor or from anyone claiming through
or under the vendor and without interference from anyone
else. The vendee may use and utilize the aforesaid land in
accordance with the terms and conditions imposed by the

» concerned authorities. The vendee is now full-fledged owner in

: possession of the said land alongwith all rights, easements,

privileges etc. -appurtenant thereto and the véndor is not left

with any right, interest or title therein as mentioned in this sale

deed.

That the vendor hereby assures the vendee and covenants that it

has got a clear marketable title in respect of the above said

sroperty and is entitled to sell the same. The vendor has also

Mahender S. Ps}nia
GURGAQ
Regn. No. 3§98

© Por Bndure Realty Fvi. Lte.

Maliby Botate Prsr Lods R .
" KW Ra.\-gf‘"' G
A .n-rg'.m': ; Auth, 5‘“""“’1‘(???"""; .
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litigation or dispute whatsoever is pending in respect of the
same before any court or authority. The vendor has further
assured the vendee that it has not entered inta any agreement of
sale relating to the said land with any other person and that it
was its absolute owner in possession. The vendor has further
assured the vendee that it has not executed any prior agreement
of sale in ‘respect of said land in favour of amy other
person/company/entity.

9. That the vendor has assured the vendee that there are no dues,
encumbrances, charges, liens, mortgages, cessés, rates or taxes
due or outstanding to any one in respect of the aforesaid
property and in case any such amounts are found payable till
date, the same shall be paid by the vendor. The vendor has sold

" the afozzesaid land absolutely to the vendee alongwith all rights
and easements, appurtenant thereto. The vendor has further
confirmed that all licences / sanctions pertaining to the
aforesaid commercial project are valid and subsisting. Vendor
has conveyed to the vendee that there is no legal impediment
which prohibits vendor ﬁom executing and proceeding to
register the present sale deed and / or transferring / conveying
title and possession with regard to the said land. The vendor has
assured the vendee that the vendor would connect the

commercial complex plot on the aforesaid land to the common

Mahendar S. P“J'“a \*dewerage facilities of the colony with adequate load as may

GURGAON &
% Por Endure Realty Pyt Ltd.
For Ma]fbu\ﬁ;t:m I:i.‘ Kaub_g;‘r’a L_{M
- Auth, Signatory/Diveed’
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be required by the vendee for the commerecial complex. The
costs, including deposits if any, related to the provision of
electricity load will be bome by the vendee so that the same can
be effectively used and utilized by the vendee or persons
claiming under it. Regular water consumption and Sewerage
charges shall be paid by the Vendee to the Vendor. ‘
10. That the vendor has assured the vendee that the vendor shall |
execute all such requisite documents as may be required for
confirmation of the absolute transfer of the aforesaid property in
favour of the vendee. However, all expenses in this behalf shall
be borne by the vendee. The vendee on its own shall get
mutation sanctioned on the basis of this registered sale deed and
shall’ gét its name substituted in the relevant records. Any

increase/ enhancement in licence fee, scrutiny fee, internal

development  charges, external development  charges,

infrastructure charges, interest free security etc. payable to the
> competent authorities demanded after the execution of this sale
. deed shall be borne exclusively by the vendee. The vendee shall
develop the aforesaid property and construct thereon the
commercial complex strictly in accordance with the approved
building plans and as per designs and specifications appraved by
the con.cemed regulatory authorities including environment
celearence and in full conformity and compliance with all laws,

rules, regulations, licenses and approvals applicable thereto. In

ase the vendee infringes any laws, bye-laws, rules or

ulations, in that event all consequences and liabilities thereof

+ { Mahender 8, Punid\ ¢
GURGAON . -
; For Bndure Realty Peb Lia.

/ o
e it pret: Ryt G
- . g | T auth Signalury/Dladst
Auth. SIgnetOrTe o R
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shall be borne exclusively by the vendee. In case any refunds of
fixed deposits etc. are made by any department after the

execution of this sale deed in the name of the vendee, the same

shall be reimbursed within two weeks of receipt thereof to
the vendor  provided they pertain to the period prior to

execution and registration of this sale deed failing which the

vendee shall be liable to  pay ‘interest at the rate of 24% per

annum. Such amount and interest accrued thereupon shall

constitute a first charge on the aforesaid plot hereby sold.

11, That vendor shall, from time, sign all applications, papers and
documents and do all acts, deeds and things as the vendee may
reasonably require for -obtaining -any permissions, approvals,
building plan sanctions, certificates with respect to the
commencement and completion of construction and approval of
services. However, all deposits, fees, charges and expenses in
this regard shall be borne and paid by the vendee.

12. That in case any of the representations made by the vendor are

found to be incorrect or in case whole or any part of the project
including the said land is lost or goes out of possession / control
of the vendee due to any concealment or defect in the title of the
vendor or any loss is caused to the Vendee/ its customers due to

defect in title of the Vendor, in that event vendor shall be liable

and responsible to indemnify / make good the loss, damages etc.

vendee. |
For Bnduye Realty Pvt.é..ld.
For Malibu\Estefs Pv. Etd : {2 ““‘ﬁ ,._...-»r /Dim‘—'kﬁ.
e~ Nt Aulh Signatory
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13.That this sale deed records the complete contract/transaction
between the parties and specifically supersedes all previous,
correspondence undertakings, agreements, letters, papers or
documents exchanged and /or executed by the parties.
IN WITNESS WHEREOF the vendor has executed this sale
deed in favour of the vendee on the date and place first
mentioned abov@,%uﬁ;:;
Subhash ChandiaArora
' Civil Court, Gurgaon Far MSWY;M' Pty Led.
WITNESSES: | VENDORAMW

1.
f ' M/s. Malibu Estate Private

Limited through its through its
Subh hglzahdm - authorized s:ignatory Sh. V. K.
uBhas "~ Advocate Maheshwari

_ Eivil Geurt, Gurgean

4 { Mahender 3, Punia | 4
GURGACN

For Endure Realty Pvt. Ltd.

. ) Q’-—-{K—

Auth, Signatory/ Directos
VEND

M/s. Endure Realty Private
Limited through its Director
and duly authorized person Sh.
Ranjan Gupta

—

A -

MAHENDE
ADVOCATER; %ngwy

oIs
T, GURGAOJ.\! lHa:vana}F;idia
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NEXURE - 7 — Conveyance Deed Dated 11-10-2010 of 0.203 Acres
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1.  Type of Deed : Conveyance Deed .

9. Transaction value : Rs. 2,45,00,000/-
(Consideration)

3.  Stamp duty Rs. 17,15,000/-

e

Gurgaon

GSR/001:267382 &,05/10/201 0

4.  Treasury
' *. Mahande: S. ﬁunll
GUF!GAO,N *

5. Stamp no.and

frr Malibu\Estate Pre. Ltds

e
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BY

MALIBU Extate Pwvt, Ltd, 8 Company registered under the Companies Ast,
1956, having its regintored ofYice at 38 DDA Commercial Complex, Kailash
Colony Lixtn, Zamrudpur, New Delli 110048 through its authorized
slgontory Shri VK, Maheshwarl (authorized as such vide resolution passed
by the company on 1 1/09/2010) Vendor AND hereinafter called the Party
of the First Part/Party No.1 AND (which expression shall, unless repugnant
deemed to inciude its successors,

to the context or meaning thereof, be
#dministrators, executors and assigns etc.)...PARTY NO 1

IN FAVOUR OF
M/s FNDURE Realty Private Ltd., a company duly incorporated and
registered under the Companies Act, 1956 having its office at Ground Floor,

Plot No.9, Local Shopping Centrs, IP Extension, Patpar Ganj, Mandawali
110 092, through its Director, Mr. Kamal

Fazalpur, New Delhj
Kupoor(authorized as such vide resolution passcd by the company on
04/10/2010) Vendee AND hereinafter called the Party of the Second
Part/Party No.2 AND (which expression shall, unless repugnant to the
conlext hereof meun and include its successors, administrators, executors

and assigns efc.)...PARTY NGO 2

WITH

Regard to Land measuring 0.203 acres - which forms an integral part of and
is included in the Comnercial Plot of Land measuring 2.723 acres (2.723
Acres — 2.52 Acres = 0.203 Acreg).located in the Residential Colony namely
Malibu Towne; at VAllagé Tikri, Adampur, Jharsa & Fatehpur, Tehsil &
District Gurgaon and More appropriately described hereinafter AND

referred to as the “Additional Land” or/ the 'Said Land”

WHEREAS:
A) Licenses were granted by the Director, Town and Country Planning,
Haryana, Chandigarh, Government of Haryana for development of a

residential colony known as Malibu Towne on 180:115 acres of land

ised in revenue estate of Fatehpur, Tikri, Jharsa and Adampur,
Tehotl AN com};rised in sectors 47 and 50,

Tehsil and District, Gurgao,

) M/sMalibu Bs
i) M. S.K. Kohli
jii) M/s Geoid Estate Rg

P -
-
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fv)  M/s Spred Properties Pvt. Ltd.
v)  Mr K.8. Dhinga

vi)  M/s Citland Estate Pvt. Ltd.
vii) M/ Dinero Estate Pvt. Ltd.
viii) M /s Sanpedro Estate Pvt. Ltd.
ix)  M/s Santaluna Estate Pvt. Ltd.
X)  M/s Cass Bstate Pvt. Ltd.

xi)  M/s Detour FEstate Pvt. Ltd.
(Hereinafter - the said Companies and more apecHflcally et out in
Schedule-I hereto),

B) By a Scheme of Amalgamation tho suid . Companies were
amalgamated / merged Into Malibu Estate Pvt, Ltd. The said Scheme
was sanctioned by the Delhi High Court by its order dated

15.07.2004,
C) On 31.01.2008 the DTCP, Haryana, Chandigarh had Issued Licence
No. 15/2008 under the Haryana Development & Regulation of Urban
- Areas Act, 1975 and the 1976 Rules framed there under,0to certain

parties specified in the said License, with whom the Vendor had
entered into a Collaboration Agreement(s).

D) As a consequence of the above sald new License and the layout plan
for the entire colony earlier approved in 1992, 1993, 1994, 1995 and

1997 have also been revised on 31.1.2008.

E) Thus the licenses for 204.796 acres comprising the residential colony,
Malibu Towne are now held as follows:-

MALIBU 179.365 acr
Malibu Under Collaboration  24.68! acre
Mr. K.8. Dhingra 0.375 acres
Mr. S.K. Kohli 0.375 acres

F. That the Statutory Licenses have been validly renewed from time to

time by the DTCP,
G. That at the time of approval of the layout plan of the said Residential

Scheme of Malibu Towne on 31.01,2008, an area of 3.465 acres, 2.52

h For Bun

1 » dc -
For Mnhé\{ﬂltttc Pvt, Lt Y mm._mww
[ LW" e |

—
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acres, 0.715 acres and 1.00 acre hud been reserved under 4% commercial

component in the residential colony,

H. That the first party had sold one of the aforesaid three i
2.52 Acres being part of Rect. No. 12, Killa No. 3, 4, 7,9;039 Hrzj;ur:?
14/1, 1472 situated in the revenue estate of Fatehpur and Rectangle o 1]
killa no 4,7,14 situated at the Revenue Fstate of Adampur Tehsil 13istrict
Gurgaon comprised in Sectors 47 and 50 of Gurgaon and rescrved under
4% commercial components — Vide Registered Sale deed bearing 0| asika
Na.6508 dated 11.06.2008 in Favor of the Second Party and attached as

Annexure ‘A’ thereto,

1. That subsequently the total plot area of the aforesaid commercial plot

measuring 2.52 acres as mentioned in Clause F/H herein and which was

svld ta the second party by the first party — was increased from 2.52 Acres
to 2.723 Acres on Actual Physical Demarcation thereof

Rc§lﬂtanﬂy — the increased/additional area was 0.203 acres at 1.75 FAR.

It is this increased/additional area which is referred to herein as the

Additional Land or/ Said Land being sold by the First Party to the Second

Party.

And now- the plot measuring 2.723 Acres comprises as follows —

L. RECT NO. 12 - Killa No. 3 (0-01), 4 (1-08), 7 (3-10), 8 (4-11), 9 (0-
01), 12/2 (0-03), 13 (5-19), 14/1 (0-10), 14/2 (1-11), 18/1 (0-03)
situated in revenue estate of Fatehpur Tehsil & District Gurgaon AND

II. RECT NO. 11 - Killa No. 4 (0-07), 7 (2-14),14 (0-18) situated in

revenue estate of Adampur Tehsil & District Gurgaon shown in Site Plan

attached as Annexure B.

J. That consequent thereto, the second party agreed to purchase and the
first party agreed to sell the said additional Jand being — 0.203 acres with
FSI at 1.75 FAR and additional FSI sq. footage at 1.75 FAR on 2.52 acres
vide Agreement to Sell dated 11.06.2008 as modified vide addendum
dated 11/07/2008 executed inter-se the parties hereto.

K. That the total Sale Consideration regarding the said Additional Land
being — 0.203 acres with FSI at 1.75 FAR and additional FSI sq. footage
at 1.75 FAR on 2.52 acres with all rights appurtenant thereto including the
right to promote, develop, construct and sell a multi-storied commercial
complex with permissible Floor Area Ratio of 1.75 calculated over the
entire land in question — had been settled at Rs.2,45,00,000.00
ale Consideration referred to above has

L.. That now — the total Agreed.
Py ‘u-ll
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El)nta A Vi
nve mount Muile vf Payment Denwn Bauk
%g(::%;:o | 1,10,00,000.00 RIGHNSHCIN 0263340103 | HSBC Lid,
oo ‘!]l 1,00,00,100,00 Ch. No, 006147 HSBC L,
T 35,00,1100,00 Ch, Nu, 006148 HYBC JAd.
ofu Ry, | 2,45,00,000/

M. '_That_ in consideration of having received the full sale price/sale
consideration referred to above « the First Party has sold all rights in
respect of the seid “Additional Land” described above along with right to
promote, develop, construct and sell a multi-storeyed commercial
cox:nplex on the aforesaid land to the extent of entire sanctioned FSI at the
ratio of 1.75 calculated over the entire land in question (the permissible
duly sanctioned FAR) and the Second Party has purchased the same on
the terms and conditions stated above and hereinafter.

NOW IT IS HEREBY AGREED BY AND BETWEEN THE PARTIES
HERETO, AS FOLLOWS:-

I. That the First Party is the mbsolute owner of the Additional Land
measuring 0.203 acres along with all rights appurtenant thereto which forms
subject matter of the present deed AND is fully competent to and has the
absolute right and full authority to sell/ transfer the additional land referred
to above along with all rights appurtenant thereto including duly sanctioned

FSI referred to above.

II. That the First Party has conveyed to the Second Party that the additional
land is free of all liens, charges and encumbrances

as conveyed to the Second Party that the increase in
1.75 FAR and FSI at the ratio of 1.75 - bas been

d Country Planning Department

arty has conveyed to the Second Purty that the additional
o Commercial Plot of Land measuring

II1. That the First Party b
the area of 0.203 acres at
duly sanctioned by Town an

IV. That the First P

land is inte to and forms part of th 2
Z%HMffmwd above & which is under 4% commercial components
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V. That the Secon Purty haa opted to apply for 1.75 FAR on 2.52 acres on

behalf of the First Pariy,

v vation amount mfarred to above Jg excluslve of all
External Dovelopinant  Charges,  Intornal Development  Charges
!llﬂ'astl't:ctllral Dovelopment Charges, Development Charges of any nature’
liltm‘eﬁt — penalty thereon FOR 1,75 FAR on the said 2.723 Acre o;‘
anm?-rulul Plot as nfore-stated Which shall be borne by the Second Party
AND Shail be Divectly Payable to the Directur, Town & Country Planning,
Chandigarh or any other appropriate/competent authorlty by the Second

Party.

VI That the sale conslde

The sald sale consideration amount lu however Inclusive of the External
and Infrastructural Development

Development Chaiges of Rs. 49,10,259/-
Charges of Ra, 8,77,153/- as determined by the DTCP and paid/being paid

by the Firat Party,

VII. That the total Sale Consideration amount for the said Additional Land
being - 0.203 acres with FSI at 1,75 PAR and additional FSI sq. footage at
1.75 FAR on 2,52 acres is exclusive of all renewal fee/enhancement of
renewal license fes/ any additlonal chargesa / taxes/ fees/ levy for the entire
plot of land Which SHALL be the sole, absolute and exclusive liability of
the Second Party/ Vendes (Hereinafter referred to as the said “Charges”)

Provided that — the renewal license fes or enhanced renewal license

fee/enhanced EDC/IDC payable after the execution of this deed shall also be
bome and pald by the Second Party in proportion to the area of the

entire/total plot of land being 2.723 Acres.

Provided further that any enhencement In the aforesaid *“Charges” which
accrue and are demanded after the date of execution of this conveyance deed
shall be borne and payabls exclusively by the Second Party and the S‘ccon'd
Party undertakes to indemnify fully and absolutely the first party in this

regard.

VII. That the First Party
possession of the sald *

For Maﬁhu’tjuu Pvt, Lid.

nder 8, Run
AOD
pop

Mahs
* T OURG
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Second party which shall be treated as one integrated commercigi plot of
Land measuring 2.723 acres as stated above in terms of the saf?.ctum&d fay
out plan of the colony the propose/land use being - a commercial comples

having the FSI indicated above.

IX. That the Second party shall not change the sanctioned land use of fﬁe
¢ as provided for in the sanctioned lay out plan of the colony - Malibu

sit

Towne and undertakes to follow all statutory licenses and sanctions and the
Zoning Norms /Zoning plans approved for the purpose/land use smubject
however to changes and revisions by the government/competent authority or
change in law and that any infraction thereto shall be at the sole risk and ~ost

of the second party,

X. That the Second party shall remain bound by all approvals, sanctions acd
Statutory/bilateral agreements entered into by the first party with the DTCP-

Haryana with regard to the said LAND.

XI.Intheevcntﬂlcsecondpanyfaﬂsmadimtoﬂwaﬁremtamaﬂ
second party alone shazll be

conditions it is specifically made clear that the
respansible and liable for all consequences legal or otherwise in relation to
the said breaches.

XTI, That the Secondpa:tyherebyagm&stoindenmiﬁrandmkaq:m
ﬁlﬂyinda:nniﬁedandharmlessagainstanyclaimﬂndeinmgatdtothcﬁid
LANDorotherwiseem;maﬁngandrwulﬁngasaremltofﬂnb!wdmof
the terms and conditions as set forth in this Deed.

XML That all taxes, charges, fees, cesses, levies relating to the said
“Propcrty”WEFthcdatcofe:mmﬁonofﬂﬁscmvcymdwdwiHbeﬂx
sole and exclusive liability of the Second party .

XIVThestampduty,mgisﬁzﬁuncharg&sandaﬂoﬂ:ainﬁdaﬂaldmpfs
andexpensesforﬂlepresentSaledwdwiﬂbebanebyﬂ!eSwmdpanym

every respect.
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tha courtg of competent Jurisdiction shall have

pntiva Leraby ayiea thot
clalma or matters arising under this Agreement

Jucdadliction 1oy pedify isputey,
of ntters ineidental theyets,

XYL The Firat Pany herelry conveys and hands over the said peaceful and
vacant posssaston of the additional Jand free of all liens, charges and
sncumbrances which shal pass on gnod and clear title to the vendee at the

time of execiition and reglstration of this sale deed,

XVIL. “Tht, this Agreement betwesn the parties fs binding on both the
partics and 13 alwo frrevacable,

IN WITNESS WHERFOP each of the parties has caused this DEED to be
duly executed as of the 11™ day of October 2010 as sbove,

IESSES First Party
L%;{ oy For Malibu Estate Pvt, Ltd.
ﬂﬂ,}»:iﬁ,ﬂl“ e Por mubum‘::;
7 s '

e S, £ ey
M/s Malibu Estate Pvt, Ltd.

Through its authorized signatory

Shri V.K. Maheshwari

Through its authorized signatory

/Vh(f(amal Kapoor
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. ANNEXURE -B

COIVIMBRCIAL =2.723 AC

UL VILL, FATEHPUR
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ANNEXURE - 8 — Approval of Service Plan Estimates of commercial plot area
measuring 3.465 Acres Dated — 25-04-2014.

™M,
The Chicf Engineer-L,
, HUDA, Panchkula
. . o
MemoNo. 52 80 . - Datad: 2 &-] I‘“\L’
Sub; * Approval of service plan estimate for dwelopment of commercial colony
land measuring 3.465 acres fallin gi’n residentlal plotted colony measuring
204.796 acre (License No. 710 7551 1992 dated 28.10.1992, License No 4
. fo 8 of 1993 dated 18.03. l9ﬂﬂfrqllcenss No. 15 to 19 of 1994 dated
' 08.12,1994, license No. 4 to 8 of ‘1995 dated 15.11.1995, license No. 36 to
_ . 46 of 1997 dated 21,07.1997 énd livense No. 15 of 2008 dated 31.01.2008)
, o, _ In Sec-47 & 50, Gurgaon Marss¥ Urban Complex being developed by
E ' Mg Nikiyog Buildwell Pyt. Ltdy sle deed executed by M/s Malibu Estate
W Pv;.rléd ' o ]
. : . m‘ -.» . b
‘L The servics plan esumaxe of saledsed by M/s Mealibu Estate Private Ld. from
:.f the license mentioned. es above for development of Commercial Colony for the area
4 measuring 3.465 Acres at village Tikri, Sec-47, Grurgaon for M/s Nikiyog Buildwell Pvt. Ltd
, wes submitted by the firm to the Exceutive Englncer, HUDA, Div. No. VI, Gurgaon. The
. Executive Engineer, HUDA, Division No. VI, Giirgaon has checked the service plan estimate
+  + & submitted to this office for onviard submissiotifor teking further necessary action in regard
‘ to approval. '
’ Note'-An’per documents placed;ithe licenses as al:ove were granted to M/s
Mahbu Estate Private limited and other firms and further Nﬂs Malibu Estate Private
.£xd. Gurgaon on, Q4.06.2007 executed sale deed of plots of 3.465 acre in favour of M/s
." . ‘Nikiyog Bulldwaéll Private Limited in Sec—4’7 & 50, Gurgaon (Phutocnpy of licenses and
. mfg/ sale deed is attackitd in the estimate), 1
57/ . _The revision proposed in the #evised bullding plan by the firm was in

principal approved / granted to M/s Nildymg Buildwell Pvt. Ltd. by Director General

Town & Country Planning, Haryana Chandigarh vide No. 2139 dated 24.01.2014 for

the purpose of inviting objecuom approval. I¢is subject to the following comments:-

1. / AREA/POPULA . The overall population density of
the commercial colony works out 4259 persons i.e. considering one persons
per 3 sqm. on stmat saleg floor, onetperson per 6'sqm on Floor above stree:.

* and one person per 10 sqm for area under office. This may be °h=°k°: md
confirmed by DGTCP office that averall density as taken is corrcclte ant .
overall density of chtor }s maintained according to the final developmen

\
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plan of Gurgaon Town, The catogory wise area shown on the plan and

proposed donsity of populsiion thoreof hus been treated to be correct for the
purpose of eatimation / services.

li i !

WATER_SUPPLY3- The water supply -ulheme‘il canal based. The source of
development & distribution has been dosigried taking populstion denaity given as
above taking water roquiremont @ 43 LRCD for permanent populstion and 15 LPCD
for floating population. The rising mald.has been designed @ 1.2 times of daily
requirement, 50 mm 1/d rising maln piph line with provision of automatic pressure

. control valve has been proposed for cotifegiion from HUDA Master Water Supply.

1000mm 1/d. master water supply pipe lhgels existing on Schna Road le. dividing

sector road of Sec-47/48, Gurgaon, The Baghion of clear water storage tank and pump

house ete. taker; / shown on plan may beu.ﬁhq}!kad by DGTCP offlce.

‘ “The use of ground water /fresh wntel'ia'ﬁr construction proposes ks prohibited.

The tested sewage effluent Is avallable@K#UDA STP *s on payment or colonizer

can make their own arrangement and further make fit as per IS 456 for

construction purpose before use.

Though, the provision for installation of tube-wells hay not been taken In the
service plan estimate, However, I at ary dater singe what so ever, the permission
of tube-well In estlmate dnmm’f entltle to drill tubewells, The permission fa to
neglect the requirement and provision-of funds s made in the estimate but the
tubewells shall be subject to all restriction imposed by De, Gurgaon/central
Ground Water Department.

SEWERAGE:- The internal sewer line has been designed @ 3 times of daily
requirement assuming 80% of domestic water supply shall find its way into the
proposed sewerage systen'l. All the SW pipes line has been designed to run half full,
The necessﬁ_ry provision for treatment of sewage has been made by the colonizer by
providing STP of 100 KLD, Treated water will be used for irrigation, flushing & soft
water for A.C / D.G sets purposes under the dual pipe line system. Ultimate disposal
of sewage of colony has been proposed to be disposed off by pum;ping through
pressure pipe 130mm D.1 K7 wherever level permits, Master sewer line is existing on
Sohna Road for disposal off overflow / surplus sewage from colonizer's STP
STORM WATER DRAINAGE:- The internal storm water line has been designed &
proposed @20mm per hous rain fall intensity by the firm in their commercial colony-
It has been proposed 1o lay underground RCC pipes / covered drains with required
number of catch basins and manholes for disposal of storm water which will be

wmimm&um ' - it
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discharge to underground aquifers as
: posed overflow connection which hall
be pmv:ded 10 connect excess storm wasﬁr i 'ﬁ‘ in case of sudden high down pour

by laying a storm water line from thegﬁamﬁed site and will be connected to main

storm water line on HUDA. sector maﬁi "Omn dia master storm water Ene is

existing on Sohna Road for connestion o' aifinizes 's SWD overflow line.

Mtruction of roads/parking etc. has been
fafion have been proposed:-
anular sub base 250 mm as per MORT

made in the estimate, The follqwing quﬁ

iy Construction of roads by pravidy
& H specification conforming tegiis 401 grading ~ 11, 400.1,

ii}  Provididg, laying sprcadmg aJi. Atpacting hand broken / crushed stone
aggregate fo wet mix macarfﬂnfapeclﬁcatwn conforming ‘to physical
requirement laid in 400 of MOR% specification in tow layer {compacted to
250mm (125mm+125mm)] inclffiing premixing of material with water in

mechanical mixer.' e
fii)  SOmm thick DBM. -
iv)  40mm thick mix seal surfacing, -§:
STREET LIGHTING +.The provision for street lighting @ 1,00, 000!- per acre has
been included in this estimate, P

HORT:-The neccssary provision for devglopment of parks and roads sidv._: plantation

10.

AIR TRAFFIC RULES/ GI]LA BN i=

The commercial colony consists the cgnstruction of mulu-stonad bmld.mg, RCC

| water tank has been proposed on the top of the building. The total height of the

building and top of the water tank above ground level has not been defined indicated
on the plans, The violation of Alr Traffic Rules/ Regulanons and hmght of the

' building may be examined by your offica.

The layout plen for setting up of commerclal colony in en arca of 3.465 acres
supplied by DTCP, HR.; Chandigath have been considered to be cur:ect for the
iy OfGMﬁow;;em::i::n mede in the estimate has been checked for
FIRE FIGHTING::

estimation purpose. However, it may. b made “glear to the coi:;zczmth:ozz
apptopriate provision for firefighting arrangement as required ulllldt::so o ey
also be provided by the colonizer and fire safety certificate sho

-1

il 3o "L TE B Lt UL SRR ST
I . i
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the colonizer from the competent authority before undertaking any construction. The
colonizer will be sole responsible for fire saféty arrangement

MIEM =Provisiori for maintenance charges of various service has
been included by the colonizers, The provision for Mic. and resurfacing of
roads after Ist § years and 10 years.of Mtc. hes also been included in the
estimates of licensed colony of the colonizer,

EXTERNALL DEVELOPMENT %EQ S:-The colomzer will have to

pay the proportionate cost to the extefnal development charges for setting up
commercial colony for the service liléemtcr'supply, sewerage, storm water
drainage, roads, bridges, oommunm abmldmg, street lighting, horticulture

etc. on gross acreage basis as has bﬁm,nppproved by the authority and shall
be binding upon the colonizer. -

A\ 13,

MAINTENANCE OF SERVICESETh _ ,
service like water supply, seweragw storm water dramage, roads sﬂeet
llghtmg and horuculture etc. ancl neatn'famng of mads has baen mcluded in’

14,
15.

" 18.

18.

19.

" ﬂl_-nl-n- & Putomes CopmtRwimate Coluny (Glow')

‘will be solely respons
‘requirement of HSPCB / Environment Deptt.

The title and name of the license may;i-ie e:-':ammh'
All technical notes and comments incorporated in this estimate in two sheets

. will also apply, A copy of these are also appended as Annexure - 'A’

The colonizer will have to ensure that sewer / storm water laid by themn will
be connected with the proposed / existing master services by gravity. If it is
not possible to connect the services by gravity, it will be the responsibility of

. the estimate as per detail EJYEH in th&‘esumate as ﬂ1ey are liable to maintain 5o
__the estate developed by them a8 per HEDA. norms for ten years Sk

the colonizer to make the pumping arrangement and Mic. thereof for all the

-

time to come.
It may be made clear to the colonizer that he will not make the connection

with the master services without prior approval of the competent authonty,
writing. .
The layout plan for ssttmg up to commercial colony havmg and area 3.465
acres as appended in the layout plan approved by the O/o DGTCP ha§ been
considered to be correct for the purpose of estimation / services only.

For disposal of sewage of the colony, the colonizer has proposed sewage

treatment plant in their 'colony It may be made clear to the colonizer that he
ble for dispossl of sewage of their colony as per
till such tjme the HUDA
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sorvices are mude avallable as per proposal of the Town. All .the link
connection with the HUDA sorvices shall be made by the colonizer st hia
own oost. It may be clarified fo the colonizoer:that recycled water s proposed
flushing lino, storage tank, metering system, pumping system and plumbing.
It may be olnrified to developgr that no tap or outlet pt‘-any kind will be
provided from the flushing lines 7 plumbing lines for recycled water except
for conneotion to the cistern of flushing tanks and any scouring arrangement,
Even ablution taps should be uvoided

¥

i)

n)

b)

<)

d)

°)

f)

Two separate distribution systems, indepéndent of each other, will
be adopted, one for potéble water supply and second for
recycled water. Home/office/business establishment will have accesa
to two water pipe lines. |

Potable water and recycled water supply lines will be laid on apposite
berms of road. Recycled wiiter lings will be above sewer lines.
Wherever unavoidable and it ail ﬁipee ure required to be laid on same
side of road, these will be localied from the ground surface in order of

* descending qualfty. Potable water shall be above recycle water which

should be above sewer. Minitium clear vertical separation between &

potable water line and a recycled water line shall be one foot, if not

possible then readily identifiable sleeve should be used.

To avoid any accidental use of recycled water for potable purposes all:

Recycle water pipes, fittings, appurtenances, valves, taps, meters,

hydrants will be of Red Color or painted red.

Sign and symbols signifying and clearly indicating "Recycle Water"

"Not fit for Drinking” must irvariable be stamped / fixed on outlets,
Hydrants Valves both surface and subsu:facc, Covers and at all

consplouous places of recycle distribution system,

Detectable marker tapes of red color bearing works "Recycle Water”
ghould be fixed at suitable interval on pipes.

Octagonal covers, red in color or painted Red and words "Recycle

Water-Non fit for Drinking" embossed on them should be used for

recycled watsr. : | :
All connections ‘from tecyclo gystem should be distinguishable from

connections of potable supply. '
No cross connection to be made or allowed between recyclc water

—

S

w:«-a-—.whhﬂm
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§ystem and potable water system.

* The underground and overhead tanks should have "Recycle Water-Not

fit for Drinking” and other warning sign embossed / merked on them,
All tanks of recycle system shall bs Square in shapo,

No connection of any kind, except for Inlet to cisterns, shall be made
from recycled water pipe.hl

- Potable water and racycled water supply lines will be laid on opposite

berms of road. Recycled water. lines will be above sewer lines.
Wherever unavoidable and if all pipes are required to be laid on same

side of road, these will be located from the ground surface in order of

descending quality.

;-

Potable water shall be above.gacycled water which should be above

- sewer, Minimum cleer vertical separation between a potable water line

and a recycled water line shall be one foot and if not possible then
readily identifiable sleeve should be used.

Irrespective of immediate availability or non-availability of reclaimed
I recycled water, every owner of a house I apartment [ flat,
commercial Societies, Commercial Complexes and Institutional
Building in this colony / licensed area will follow the dual plumbing
system 80 as to receive water separately from potable supply, boosting
and utilizing in shape. '

All plumbing pipes fittings, valves will be of red color or painted red.
In case of embedded pipes, marker tapes or red color at suitsble
intervals shall be fixed., The underground and overhead tanks should
have "Recycle Water-Not {it for Drinking" and other waming signs
embossed / marked on them. All tanks of recycle system shall be
square in shape. I . ]

If scour outle.t is required, the same shall be provided ata place awa}*
from easy access-and shall preferably be locked.

‘Recycle rater pipes and potable water pipes will be fixed in separﬂte

chases and a minimum horizontal distance of 6" will be maintained
between thein. In case of cross over, suitably colored / taped slecve
‘shall be used, .

te
‘Tt is the responsibility of colonizer / developer to supply adcqual
: . r cle
. quantity of recycls water for flushing. In cases of deficit in.recy

£
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water of proper quality or if it ig termnporarily unavailable or when

recycle water is not avallable, potable water will used for meeting
recycle water demand also,

It is made cleear to the colonizer to make his own amangement of services for
the licensed ares till the: water supply and other services are made available
by HUDA. The licensecs will have to make their own arrangements. T fwell
required if any, can only be bored with prior permission from Central Ground
Water Board and other concemed authority, for the purposes.

The correctness of the levels of the .golony will be sole responsibility of the
colonizer for integrating the internal sewer / storm water drainage of the
colony by gravity with the master services. In case pumping is required the
same will be provided & maintained by-colonizer for all the time to come.

It may be made clear to the colonizar that the rain water harvesting system
shall be provided by them per Central Ground Water Authority norms /
Haryana Govt. netification and the same will be kept operational/maintained
all the time, Arrangement for segregation of first rain not to be entered into
the system shall also be made by me-_ﬁmvcolonizef.

' The service estimate as received has been checked in this office with the
consideration that layout plans appended in the services estimate has been
checked / approved by DGTCP,

The estimate does not include the provision of electrification of the colony.

However, it may be made clear to the colonizer that the supervision charges
and O & M charges shall be paid by them directly to the HVPNL.

The colonizer will be solely responsible for the construction of various
structures such as RCC under Ground Tank ete. according to the standard
specifications good quality and its. workmanship, The structural stability
responsibility will entirely rest upon the colonizer. _

In case some additional structures are required to be constructed as decided
by HUDA at a later stage, the same will be binding upon the colonizer, Flow

control valves will be installed, preferably of automatic type, on water

supply connection with HUDA water supply line. |
It may be made clear t0 the colonizer that he will not make any connection

. H .or
with the master servioes ie. water supply, sewerage, SWD, without pri

approval of the competent authority.

by Govt. to construct 24mtrs. Wide road and will extend

7

In case it is decided

o)
PS DSubdiag Pl an-wm
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f8ster services on 24mtrs internal clrculation road then additional Smount o

rates ag dcc:dcd by the authonty JGovt, will be recoverable over and above
EDC. .

Since the construction of mester road Is yet to take place, the developcr will
8et the road leve] 4 forrnatmn lgvel of his services fixed from the concerned

Executive Engineer, before execution.
The formation leve] of internal road should maich with the sector roads,
Similar other services of colonizer like water supply, sewerage and SWD
level etc. should be fixed in mtegratmn of levels of EDC services of water
Aupply, sewerage, and SWD etc. which shal] be ensured by the colonizer,
Levels of the external services to be provided by HUDA i.c. water supply
sewerage will be pmportionate to EDC deposited.
The firm will prcmde solar water heqtmg systcm/ all reqmred provisions as
per the guide lines and approval issited by the Haryana Govt./Ministry of
Environment, Govt. of India.
That the colonizer shall obtain the approval / clearance / NOC as per the
provision of the notification No. 8.0. 1533 (E) dated 14.09.2006 issued by
Ministry of Environment and Forest,'Go‘.remment of India before starting the
constructlon / execution of development works at site.
CFL lamp shall be provided by the firm for external hghtmg in respect of energy
conscrvatmn.
That the owner will not resort manual geavenging by engaging sanitation works for
c]uani'ng of septic tanks/ such cleaning as pet the decision taken in the meeting of the
central monitormg commities (CMC) held under the Chairmanship of Cabinet
Secretary on 22,03.2013 ('D 0. No: Q. 11021/12/2010-PHE-II (Vol IV dated 7* Feb,
2013 of sccretary to the Govt of India, Ministry of Urban Development and further
order by the Principal Sacrcmy fo Govt. Haryana, Urban Local Bodies Department,
Chandigarh vide letter No. 16/24/2013-2C1 dated nil. )
The owner shell also be abide to take connection of sewage treated/recycled water
supply from HUDA recycled water supply system a5 and when the system is made
available and colonizer is asked by HUDA for connection. _
CONSTRUCTION ACTIVITY OF PROJECT:- ) C
a) 1t is clearly stated that the firm / developer shall not be allowed to Gaﬂ'l’ '
‘out the construction with' underground water

4,

w
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b) The firm shall also show the source from where the water supply will be

taken for construction Purpose.

38.

The estimate cost of various services to bé provided by the colonizer for the
development of internal services has  been checked and corrected works for the
purposes of bank guarantee as-underf

No, | ooomen i LR g At
L. | Water supply S — TN 3T P
2. Sewerage & recycling system ) . Ra, 56.40 lacs
3. | Storm Water Dralnage . .. Rs. 3123 lacs
4. Roads and Footpath . T - . Ra. 131.00 lacs
5. | Street Lighting — Rs. 6.30 Iacs
6. Horticulhure Rs, 647 lacs
7. Mainignarice of services for ten years umludmg resurfacing of road Rs. 92.05 lacs

after 1% five )r:-ars and 2™ Five yoars of maintenance (as per HHUDA

norms).

Total ' Rs. 498.75 lacs

Net Planned area = 3.465 acres,
Dev. Cost per acre = Rs. 498.75/3.465 acres = Rs. 143 94 lacs per gross acre.

DA/~ Annexure A -

sz8 dt 25iulil HUDA, Cig!
CCTo The Executive Enginscr, HUDA, Division No, VI, Gurgaon for information w.r.t.
his memo No. 4783 dated 22.04.2014,
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Annexure — 9 — Occupation Certificate of Dispensary Building

®
N\
\ FORM-BR-VI
:?_ [(See Rule 47 (1)]
R Memo No. : STP (G)/2018/ <0
v ™ Dated: .72> C
/£ M/s Malibu Estate Dispensary Pvt. Lid. \ ﬁ ’% 18
g 38, DDA, Commercial Complex,
’ Kailash Colony, Extn.
f New Delhi-48
[
Memo No. Dated:
Subject: Grant of Occupation Certificate for Dispensary Building area measuring

certificate in respect of the building described bel
building after charging the compostion charges amor
hundred sixty one only) for the variations vis-a-

:;‘(,153 acres at sector-47 & 50 Gurugram for M/s Malibu Estates Dispensary
t. Ltd.

Whereas M/s Malibu Estate Dispensary Pvt. Ltd.. has applied for the i of ¢ pation
ow, | hereby grant permission for the occupation of the
unting INR Rs. 2,90561/- (Two Lacs ninty thousand Five
vis approved building plans subject to the following

condtions:-

That the building shall be used for the purpose for which the occupation certificate is being granted
and in accordance with the uses defined in the approved Zoning Regulations/Zoning Plan and terms
and conditions shall stand automatically cancelled if you change the permitted use of the building or
part thereof or raise any additional construction or alteration in the said building without approval of
the competent authority and occupy the portion of the said building for which occupation certificate
has not been granted and in that case action shall be initiated as per law.

You will be submitted the Fire NOC from Fire Deaprtemrmnt within 30 days before habitation.

2
3 That you shall maintain roof top rain water harvesting system properly.
4  That the elevation of the building shall not be used for the purpose of adverti ent and pl t of
hoardings.
S That you shall neither erect not allow the erection of any Communication and Transmission Tower on
top or any part of the building blocks.
6 That you shall use Compact Fluorescent Lamps (CFL) in the building as well as street lighting.
7 That you shall ensure that parking of vehicle is done within the area earmarked for parking in the
ved building plan. Parking of any vehicle outside the premises/site will amount to violation of
order of Hon’ble High Court passed in CWP No. 17296 of 2011 titled as Krishan Lal Gera Vs State
of Haryana and others.
DESCRIPTION OF BUILDING
Lower Basment : Area 2397.728 sq m
Uppar Basment : Area 2508.604 sq m
Ground floor : Area 1419.951 sq m
First floor S Area 966.367 sq m
Second floor : Area 966.367 sq m
Third floor 3 Area 729.105 sq m

Mumty & Machine

Area 108.027 sq m

q.2 AN
Senior Town nner
«71, Cum-Chairman Building omposition Committee

Gurugram.

Endst. No. STP(G)2018/ 173%) — X'y  Dated /}MS e
an cssaryactlon:~

1.
2.
3

4

A copy is forwarded to the following for information
The Director, Town & Country Planning, Haryana, SCO No. 71-75, Sector-17C, Chandigarh.

Sr. Fire Station Officer, Gurugram. )
Superintending Engineer-I1, HSVP, Gurugram w.r.t. his office memo no. 7714 dated 24.07.2018 vide
which approval from Public Health Point of view has been accorded.

District Town Planner (P), Gurugram w.r.t. his oftice memo no. 7202 dated 03.07.2018.

/: District Town Planner (E), Gurugram.
@/q aLvYy

Senior Town nner
ﬂy(‘nm-chlimn Building Pla position C i
Gurugram.
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Annexure — 10 — Occupation Certificate of High School with 30351.375 Sqm
area for construction.

v \
Distri ;G e \\’\ g
_ strict Town Planner, Gurugram (?lanning) k o
r DEPARTMENT OF TOWN AND COUNTRY PLANNING < 9' ‘ “5/
HUDA. Office Complex, Sector-14, Gurugram, Tel No.:0124-2320573 /
E-mail: dtpd.gurugram.tcp@gmail.com

B Memo No.DTP (G)/2018/ S50 2

’ Dated:
1620
{ [6]201%
The Senior Town Planner,
Gurugram.
Sub:- Grant of Part Occupation Certificate for H School site'of Shri Dhanpat Rai Memorial
Bal Vikas Shiksha Society on the area measurimg5.09 acre falling in Residential Plotted

Colony Namely Malibu Town in Sector 47 & 50, Gurugram Manesar Urban Complex.
Reference:- DGTCP office Memo No ZP-5-Vol-V/ AD(RA)/2018/13728 dated 04.05.2018.

Please, it is informed that subject cited vase has been received in this office vide letter under
reference, for issuance of part occupation certificate. Detail report of the case is as below:-

The applied site is situated in the plotted Colony at Malibu Town, Sector 47 & 50,
Gurugram Manesar Urban Complex. The building plans of this High School were approved vide DGTCP
office memo no No ZP-5-Vol-V/SD(BS)/2017/15488 dated 05.07.2017.

Site has been inspected on dated 23.05.2018 by field official and found that applied building
has been completed. The deviation/violations shown at the site plan w.r.t. to approved building plans
have been marked on the copy of approved building plan with red color.

BASEMENT
The detail of basement is as below: - Basements has been constructed as sanctioned

Internal | FAR Area Car Parking
Sanctioned | Achieved | change added Car Parking provided
Basement area area area witiout plan sanctioned
729.78 + Nil Nil
1528.731 =
Basement 8890.30 2258.511 6980.799 sqmtr 7011.40
BUILDING BLOCK
1) The School Building has been constructed up to G+First + Second + Third + Mumty floors as
sanctioned
2) 16.070 M height has been achieved as per sanctioned.
Sancti
. . F‘;‘;{‘ed Achieved Ground Coverage Area added Internal
no | Attributes e FAR Area without change area
[ 1 (sqm) | (sam) |Sancticned | Achieved plan
1 | Ground Floor | 4577313 | 1249.904
. ; 5058.(168 / i
|2 [ 1% Fioor 4235195 | 1352162 o e Ny
3| 2% Floor 4933119 | 1352.162 e NE
4 | 34 Floor 4050118 | 1208.213 200 NiL
5 ¥::\lty 4933119 | 169.614 3:26 il
] i Nil
22728864 | 5332.055 5058.0.,8 1287.729 156.26 Nil
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TOTAL ACHIVED FAR
5162.441 sqm.

Total Covered area at site all floor includin 3 i
g Basement, Pump Room, =
1352162 +1352.162 + 1208.213 + 169.614 = 7628.391 sqm. T N e e

2372

o
»”

4 -~
= (Gr. + First + Seccd + Third) = 1249.904 + 1352.162 +1352.162 + 1208213 =

-~

Parking :- Required parki.ng area = 6980.799 sqmtr and Provided is = 1161.40 (basement Parking) + 5850.0 4
(Ground Floor open parking) = 7011.40 sqm. (7011.40 sqm Parking provide at site as per rule)

FINAL DESCRIPTION:

\ \ Permissible area Sanctioned area Achieved area Balance area
(1) (2) (3) (1-3)
Ground 3808.646
V Coverage \ 5058.55 5058.068 1249.904
| FAR (150%) | 30351.375 (150%) 30127.72 5162.441 25188.934

1) On the basis of the detailed report, the violation are summarized as under:-
1) DPC certification not taken = 1249.904 sq

— %
2) Plan sanctioned but sanction able construction added during the course of construction =
156.26 sqmtr

= (297727 s8N

3) Gate & Boundary wall not as per govt. std. design
4) Door and window changes = 20 nos.

5) Elevation Change = 1no.

The report along with Three sets of as built plan as submitted by

further necessary action please.

DA/ As above

Endst. No.

A copy is forwarded
kind information please.

Date

District Town Planner,
Gurugram

applicant are attached for

to Director General, Town & Country Planning, Haryana, Chandigarh for

\

District Town Planner,
Gurugram
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Annexure — 11 - Fact about the ownership of Dispensary building.

v

Ffom—

;} CLCh a; :h:lry 311212021
o Late Sh. Nanak Chang Chaudha

% Aakash Heaithcars Pwt, Lig. K \\'b\?’\
Sector- 3, Dwarka, New Delh|- 110 *

- /PM p1p
Senior Town Planner, @%ﬂ)“/”
Town & Country Planning Deptt, jb
Gurugram

ijt;j:ct:ﬁ l Approval of bullding plans of Dispensary site area measuring 1.053 acres In
sidential plotted colony namely “Mallbu Towne" In sector 47, Gurugram being
developed by Sh, Jagdish Chand Chaudhary.

Reference:  Your office letter vide endorsement no. STP(G)/2021/6042 dated 14/12/2021,
ARD Miwe Mg, §YB) DT 31~ /2 2821 Ergtbn/p 7P 6043 I/l

Sir,

This is to inform you that M/s Malibu Estate Pvt. Ltd. was the earlier owner of the subject
site for which M/s Malibu Estate Pvt. Ltd. had obtained O.C. from STP office, Gurugram vide
their memo no. 7350 dated 19/09/2018. We had purchased the subject site from M/s Malibu
Estate Pvt. Ltd. with the prior Transfer Permission of Director Town & Country Planning Haryana
Chandigarh vide their office memo no. LC-171-Asstt(RK) 2019/26109 dated 23/10/2018.

Now we are the sole owner of the subject site w.e.f. 23/10/2019 and we shall abide by all
further compliance imposed/to be imposed by the Department through any approval. We
are/were not entitled to furnish/abide by any compliance prior to 23/10/2019. After 23/10/2019
we have not started/executed any construction/development work at site without prior approval.
Director Town & Country Planning has already compounded the offense of demolition of old
buildings (without prior demolition permission from competent authority) for further approvai of
building plans of the subject site. Now you are requested to expedite the process for approval of

building plans of the subject site.

Please find the attached transaction receipt dated 31/12/2021 of Rs. 1,70,000/- on

account of composition charges.

Yours sincerely,
For J. C. Chaudhary

% Aakash Healthcare Pvt, Ltd.
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AFFIDAVIT

LT T PRI
3
Lo

- IN'THE HON'BLE COURT OF NATIONAL GREEN TRIBUNAL,
S PRINCIPAL BENCH, NEW DELHI

| APPLICATION NO. OA- 68 of 2022
In the matter of :

Raman Sharma

sesasseraane APPLICANT
Verse

SATE OF HARYANA & ORS
............. RESPONDENT(s)

Afﬁdavilt of Sh. Raman Sharma aged about 57 years, S/o Sh. Narendar
' Nath Sharma, R/o CW-58-FF, Malibu Towne Gurgaon.

 We, the above-named deponents do hereby solemnly affirm and declare as
under:

'+~ 1. That the deponent is an applicant and is well conversant with the facts
~ - - and circumstances of the case and hence competent to swear this
- affidavit. | .

~' . 2. That the deponents affirm the present application for objection has been
filed by the Deponent in accordance to actual factual matrix and all the
facts mentioned in the application for objection are true and to best of
our knowledge. _ . |

1 3 That the Deponents affirm that the content of application for objection are
" : . drafted in accordance with documents/ evidence mentioned he_rein
Y. " alongwith the laws mentioned in the application for objection. The

i ‘contents of the A filed is wﬁb‘ipé:;d to our knowledge. .
S et
2 Vo Y B

Déponents

Fre o
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Verification: Verified at Gurugram on this Date of 2024 that the

contents of the above affidavit are true and correct to the best of our

. knowledge and belief and nothing material fact has been concealed therefrom.

szone4
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